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Published in the
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Agartala, Friday, October 31, 2003 A. D. Kartika 9, 1925 S. E.

GOVERNMENT OF TRIPURA
LAW DEPARTMENT.

NO.F.1(25)-LAW/76 (P) Dated, Agartala, the 29th October, 2003.

NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 read with
Article 234 of the Constitution of India, the Governor of Tripura is pleased to make,
in consultation with the [High Court of Tripura]! and the Tripura Public Service
Commission, the following rules regulating the conditions of service of persons
appointed to the Tripura Judicial Service.

1. Short title & Commencement:-

(1)
@)

These rules may be called the “Tripura Judicial Service Rules, 2003.”

They shall be deemed to have come into force on and from 1st day
of January, 2003 :

Provided that the provisions of these rules relating to grades and pay
scales shall be subject to the Government of Tripura, Finance Department
Notification No. F 6(1)-FIN (PC)/98, Dated 31st May, 2003.

2.  Definition:-

In these Rules, unless there is anything repugnant to the subject or
context :-

()

(b)
(©)
(d)

(e)
(f)
(8)

“Chief Justice” means the Chief Justice of the [High Court of
Tripura]®.

“Constitution” means the Constitution of India;

“Commission” means The Tripura Public Service Commission.

“Existing members of the Service” means the officers who have

been holding the posts under the Tripura Judicial Service Rules,
1974, as amended.

“Government” means the Government of Tripura.
“High Court” means [High Court of Tripura]'.

“Members of the Service” means the officers appointed or deemed
to have been appointed under the provisions of these Rules;

1. Substituted by the North Eastern Areas (Reorganization) and Other Related Laws (Amendment)
Act, 2012 w.e.f. 23.03.2013,
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(h) “Service” means the Tripura Judicial Service;

(i) “Year” means the English Calendar Year.

3. CONSTITUTION OF SERVICE :-

There shall be constituted a service to be known as the Tripura Judicial
Service, consisting of three grades of officers as shown in Schedule ‘A’ appended
to the Rules.

4. STRENGTH OF THE SERVICE :-

(I) The strength of the Service and cadre shall be determined by the
Governor in consultation with the High Court, from time to time.

(2) On the commencement of these Rules, the strength of the service shall be
as given in Schedule ‘A" appended to these Rules.

(3) [The Governor may except in the case of the post of Registrar General,
from time to time, leave unfilled or hold in abeyance any post in the
Cadre or may increase the Cadre by the creation of additional, permanent
or temporary posts as may be found necessary, in consultation with the
High Court.]*

5. RECRUITMENT :-

(1) [The Chief Justice shall fill up the post of Registrar General & other posts
of Registrars ordinarily from Grade - I of the service and the post(s)
Deputy Registrar(s) ordinarily from Grade - II of the service, by virtue
of Article 229(1) of the Constitution. ]!

(2) [Notwithstanding anything contained in these Rules, the conditions
of Service of the persons appointed to the post(s) of Registrar General,
Registrar(s) and Deputy Registrar(s) shall be regulated by the rules that
may be made under Article 229 (2) of the Constitution.”]!

(3) Appointment to the post of Legal Remembrancer and Secretary, Law
Department shall be made by the Governor on selection from the
members of the Service in Grade-I in consultation with the High Court
or on deputation from Higher Judicial Service of other States.

[Provided that, whenever a member of the Service in Grade — I holding
Super Time Scale, is appointed to this post, the nomenclature shall be
Legal Remembrancer and Principal Secretary, Law Department.]?

(4) Appointment to the posts of Additional Legal Remembrancer & Addl
Secretary, Law Department and Addl Legislative Counsel & Addl.
Secretary, Law Department in Grade- I shall be made by the Governor
by promotion from Grade-II in consultation with the High Court failing
which by deputation from Judicial Service of other States.

1. Substituted by the Tripura Judicial Service (5th Amendment) Rules, 2013 w.e.f. 29-05-2013,

2. Added by the Tripura Judicial Service (Eighth Amendment) Rules, 2019, dt. 15.02.2019, w.e.f.
25.02.2019.




©)

Appointment to the post of Deputy Legal Remembrancer and Deputy
Secretary and the Deputy Legislative Counsel and Deputy Secretary, Law
Department in Grade-1I, shall be made by the Governor by promotion
from Grade-IIl in consultation with the High Court failing which by
deputation from Judicial Service of other States.

6. APPOINTING AUTHORITY :-

(1

(2)

Appointment to all the posts in Grade -I and Grade-III other than those
specified in rule-5 shall be made by the Governor in consultation with
the High Court. All the posts in Grade-II other than those specified in
rule-5 shall be filled by promotion by the High Court.

Appointment to the posts of Super Time Scale and Selection Grade Scale
shall be made by the Governor on the recommendation of the High
Court by promotion from Grade-1 of the Service.

7.  METHOD OF RECRUITMENT, QUALIFICATION, RESERVATION AND

AGE LIMIT

@)

In respect of each category of posts specified in column (2) of the table
below, the method of recruitment and minimum qualification, age limit
etc., are specified in the corresponding entries in columns (3) and (4)
thereof :

Provided that the High Court shall have the power to relax the qualifying
period of Judicial Officers for the Purpose of promotion in case the same is
considered necessary in the public interest.

@)

[(3)

Except as otherwise provided herein, all appointments and promotions
to the service shall be made against a grade and not against any specific
post included in the service.

For direct recruitment in Grade-I and Grade-III, each candidate after
selection must execute a bond with the State Government to the effect
that he/she shall not voluntarily quit the service within a period of 5
years of enfry into the service failing which he/she will have to pay the
entire amount of expenses incurred for his/her pre-posting training as
may be determined by the State Judicial Academy including the salary
received by him/her during such training.]'

SL
NO.

Cadre Method of Recruitment Qualification, age limit etc.

2 3 4

1. Grade-1 (i) Not exceeding 25% of the posts | By direct recruitment

in the Grade may be filled by direct
recruitment on the basis of the
aggregate marks/grade secured in a

Must be holder of degree in law
of a recognized University.

competitive examination conducted Must be practicing as an advocate
by the High Court, as specified in| in Courts of Civil and Criminal
Schedule B of the Rules. jurisdiction on the last date fixed

1. Inserted by the Tripura Judicial Service (Sixth Amendment) Rules, 2016, w.e.f. 09.01.2017.




Selection
Grade

Scale

Super
time
Grade
Scale

Grade-II

[(ii) 65% of the posts in the grade
shall be filled by promotion from the
cadre of Grade-II of the Service on the
basis of merit cum seniority by the
High Court, following the criteria in
Schedule ‘/C’.]*

[(iii) Remaining 10% of the posts in the
Grade shall be filled up by promotion
strictly on the basis of merit through
limited  departmental competitive
examination conducted by the High
Court as specified in Schedule-B of the
Rules.

Provided that if candidates are
not available for 10% of seats, or are
not able to qualify in the examination
then vacant posts shall be filled up by
regular promotion.] !

(iv) 25% of the posts in Grade-1 shall
be in Selection Grade to be filled by
promotion by the High Court from the
officers in Grade-I in accordance with
the procedure laid down in Schedule
o

(v) 10% of the posts in Grade-I shall
be in the Super time Scale to be filled
by promotion by the High court from
the officers in Selection Grade in
accordance with the procedure laid
down in Schedule ‘C'.

By promotion from the cadre of Grade-
1T selected by the Highi"court on the
basis of criteria indicated in Schedule
‘.

for receipt of applications and
must have so practiced for a
period of not less than seven
years as on such date.

3. Must have attained the age of
thirty five years and must not have
attained the age of forty eight years
in the case of candidates belonging
to Scheduled Castes or Scheduled
Tribes and forty five years in the
case of others, as on the last date
fixed for receipt of applications.

4. Must have been in the cadre of
Grade-II for a period of not less than
5 years,

Must have served in Grade-I for not
less than five years.

Must have served not less than three
years in the Selection Grade.

Must have been in the cadre of
Grade-lll for a period of not less
than five years.

1. Substituted by the Tripura Judicial Service (5th Amendment) Rules, 2013 w.e.f. 29.05.2013,




Grade-IIl

(1) By filling up 50% of the posts on the
results of the competitive examination
to be conducted by the commission in
the manner indicated in schedule “B’.

(2) By filling up the remaining
50% of the posts on the results of
the competitive examination to be
conducted by the High Court as
indicated in schedule 'B’;

Provided that all the vacancies may
be filled up from one source only if
the other source fails to recommend
candidate within the period specified
in the letter of requisition and it is
considered expedient so to do in the
public interest.

[Provided further that the governor
may in consultation with the High
Court, make tenure appointment in
the grade for a specified period in
public interest in accordance with the
procedure as the High Court may by
order formulate]?

(1) Must be holder of degree in law
granted by a recognized University
established by Law in India.

(2) Must not have completed, as
on the last date fixed for receipt
of applications 38 years of age in
the case of candidates belonging
to Scheduled Castes or Scheduled
Tribes and 35 years of age in the
case of others.

[qualification, age limit etc. for
tenure appointment in the grade for
specitied period shall be as the High
Court may by order prescribe]!

8. RESERVATION :-

Save as otherwise provided hereinabove relating to relaxation of age for
reserved category of candidates, appointment to the Service made by direct
recruitment and promotion shall be subject to the provisions of the Tripura
Scheduled Castes and Scheduled Tribes (Reservation of Vacancies in Services
and Posts) Act, 1991 and the Rules, 1992 made there under. If no such suitable
candidate is available, the posts will be filled up by the candidate other than those
of the Scheduled Castes and Scheduled Tribes.

9. DISQUALIFICATION FOR APPOINTMENT :-

No person shall be eligible for appointment to the service -

(a) unless he is a citizen of India;

(b) if he is dismissed from service by any High Court, Government or
statutory or local authority;

(©)

if he has been convicted of an offence involving moral turpitude or who

is or has been permanently debarred or disqualified by the High Court
or the Union Public Service Commission or any State Public Service
Commission from appearing in any examination or selections conducted

by it.

1. Inserted by the Tripura Judicial Service (4th Amendment) Rules, 2009 w.e.f. 10-02-2009.




(d) if he directly or indirectly tries to influence or influences the recruiting
authority by any means for his candidature;

(e) if he/she has more than one spouse living.

10. SELECTION PROCEDURE :-

(M .J
[(D]* ()

(1ii)

(iv)

(v)

(vi)

Whenever two or more vacancies required to be filed by direct
recruitment  occur in a cadre in the service or once in two years,
whichever is earlier, the High Court shall invite by advertisement
in the official Gazette and in at least two news- papers, applications
in such form as it may determine from intending candidates, who
posses the prescribed qualifications. The advertisement shall
indicate the number of vacancies reserved for Scheduled Castes,
Scheduled Tribes and shall contain all necessary information
relating to the recruitment. It shall also indicate that an additional
list of selected candidates would be prepared as per clause (iv).

The decision of the High Court as to the eligibility or otherwise of a
candidate for admission to the written and viva-voce examination
shall be final. No candidate to whom certificate of admission has
not been issued shall be admitted for the examination.

The High Court shall on the basis of cumulative grade value
secured by a candidate, and taking into consideration the orders, if
any, in force relating to reservation of posts for Scheduled Tribes.
Scheduled Casts prepare in the order of merit, assessed as provided
in Schedule B, a list of selected candidates which shall be equal to
the number of vacancies notified.

The High Court shall, in accordance with the provisions of clause
(iii), also prepare an additional list of candidates on merit not
included in the list of candidates prepared under clause - (iii)
above, in which the number of candidates to be included shall, as
far as possible be ten percent of the number of vacancies notified
for recruitment or one, whichever, is higher.

The lists of successful candidates so prepared under clauses (iii)
and (iv) above shall be published in at least two news papers and
they shall cease to be operative on the expiry of one year from the
date of such publication.

Candidates whose names are included in the first list prepared
under clause (iii) above shall be considered for appointment
in the order in which their names appear in the list. Candidates
whose names are included in the additional list may be similarly

1. Deleted by the Tripura Judicial Service (2nd Amendment) Rules, 2007 w.e.f. 08.10.2007.
2. Renumbered ibid.



[(@

considered for appointment against vacancies, if available, after
appointment of the candidates of the first list.

All vacancies in all Grades of service either by promotion or direct
recruitment, as may be, shall be filled up in accordance with the time
schedule mentioned in schedule E.]’

11. OTHER CONDITIONS RELATING TO SUITABILITY, FITNESS AND

CHARACTER OF A DIRECT RECRUIT :-

1)

@)

No person selected for direct recruitment shall be appointed -

(i)  Unless the appointing authority is satisfied that he possesses a good
moral character and is in all other respects suitable for appointment
to the service;

(if) Unless he is certified by the medical authority of the State Health
department for the purpose that he is medically fit to discharge the
duties of the post for which he is selected for appointment.

Every candidate selected for appointment by direct recruitment shall
furnish certificates, from two respectable persons unconnected with his
college or university where he studied and not related to him, testifying
to his character, in addition to the certificate which may be required to be
furnished from the educational institution last attended by him.

12. FEES:-

Every candidate for direct recruitment shall be required to pay such fees as
may be specified in the notification inviting application.

Provided that in the case of a candidate belonging to Schedule Caste or Scheduled
Tribes, the fees payable shall be one half of the fees specified in the notification for
other candidates.

13. JOINING TIME FOR APPOINTMENT :-

1)

2

)

A candidate appointed by direct recruitment shall report for duty to
such authority and within such date as may be specified in the order of
appointment. '

Notwithstanding anything contained in sub-rule-(1) the appointing
authority may, on an application by the candidate, if satisfied that there
are good and sufficient reasons for doing so, by order in writing, grant
such further time as it may deem necessary for joining,

An appointee who fails to assume charge of the post within the time
specified in the sub-rule(1) or (2) shall cease to be eligible for joining the
service and his name shall be removed from the list of selected candidates

1. Added by the Tripura Judicial Service (2nd Amendment) Rules, 2007 w.e.f. 08.10.2007.



unless he satisfies the High Court that the situation preventing him from
joining was beyond his control.

14. TRAINING :-

15,

(1)

(2)

There shall be a training Course for the Officers appointed in Grade - 111
and Grade - I of the service by direct recruitment as the High Court may
deem fit and proper as per the Schedule - D.

The High Court may arrange Refresher Course for officers of all cadres
from time to time. The Judicial Officer may also be deputed for training/
Refresher outside the State or outside the country in consultation with
the State Government.

PROBATION, OFFICIATION, CONFIRMATION AND INCREMENT :-

1

(2)

(3)

(4)

All appointments to the service by direct recruitment shall be on
probation for a period of two years.

All appointments by promotion shall be on officiating basis for a period
of two years.

The period of probation or officiation, as the case may be, of an officer
may, for reasons to be recorded in writing, be extended by such period
not exceeding the period of probation or officiation, specified in sub-
rules (1) or (2).

At the end of the period of probation or officiation or the extended
period of probation or officiation, as the case may be, the High Court
shall consider the suitability of the person to hold the post/ grade to
which he is appointed or promoted, and -

(i) if he is found suitable to hold the post/grade and has passed the
special examinations or tests, if any, required to be passed during
the period of probation or officiation, as the case may be, the High
Court shall, as soon as possible, issue an order declaring him to
have satisfactorily completed the period of probation or officiation,
as the case may be; and such an order shall have effect from the
date of expiry of the period of probation or officiation, including
the extended period, if any, as the case may be.

(if)  if the officer is not found suitable to hold the post/grade to which
he is appointed or promoted, as the case may be, the Governor on
the recommendation of the High Court or, as the case may be, the
High Court, being the appointing authority, shall

(a) if he is a promotee, revert him to the post/grade which he
held prior to his promotion;

(b) if he is a probationer, discharge him from service.



)

(©)

7)

(&)

)

(10)

A person shall not be considered to have satisfactorily completed the
period of probation or officiation, as the case may be, unless a specific
order to that effect is passed. Any delay in passing such an order shall
not entitle the person to be deemed to have satisfactorily completed the
period of officiation or probation.

(i) Notwithstanding anything hereinabove, the appointing authority
as aforesaid may, at any time during the period of probation,
discharge from service, a probationer on accountof his unsuitability
for the service.

(i) An order under sub-rule (1) shall indicate the grounds for the
discharge but no disciplinary enquiry shall be necessary.

No appeal shall lie againstan order discharging a probationer or an order
reverting a promotee to the post held by him prior to his promotion.

An officer who has been declared to have satisfactorily completed his
period of probation or officiation shall be confirmed in the service in the
category of post / grade to which he was appointed or promoted, as the
case may be, at the earliest opportunity against substantive vacancy.

(@) A probationer or promotee may draw the increments that fall due
during the period of probation or officiation. He shall not, however,
draw any increment after the expiry of the period of probation or
officiation unless and until he is declared to have satisfactorily
completed his probation or officiation, as the case may be.

(b) When a probationer or promotee is declared to have sa tisfactorily
completed his probation or officiation, as the case may be, he shall
draw, as from the date such order takes effect, the pay he would
have drawn had he been allowed the increments for the whole
of his service from the date of his appointment on probation or
officiation as the case may be.

Notwithstanding anything contained in sub-rules (1) and (2) where
validity of the appointment of an officer -

(a) on probation is questioned in any legal proceedings before any
Court of law, the period of probation of such person shall continue
till the final disposal of such proceedings;

(b) on officiating promotion is questioned in any legal proceeding,
before any Court of Law, the period of officiation of such promotee
shall continue till the final disposal of such proceedings.



10

'[15A. LANGUAGE PROFICIENCY TEST :-

(1)

(4)

A person who, immediately after commencement of these Rules, has
joined in Grade — T of Tripura Judicial Service by direct recruitment,
and who did not have Bengali as one of the subjects in his Secondary,
Higher Secondary or equivalent examination, on appointment, shall
have to pass the language proficiency test in Bengali within two years of
his entry into service;

The examination will be held twice a year, usually in the month of
February and August under the direction of the Tripura Public Service
Commission;

The examination will be of one standard with marks allotted and time
allotted in each group as follows:-

Details of Subjects Full marks Time Allowed

(a) Conversation and reading 40 15 minutes
(b) Translation 30 1 hour
(c) Dictation 30 30 minutes

TOTAL 100 1 hours 45 minutes

Except as provided in these rules, procedure for conducting such
proficiency test in Bengali shall be regulated by the relevant provisions
of the Tripura Civil Services (Training and Departmertal Examination)
Rules, 1975, as in force in the State. ]

16. PAY:-

The pay of all the members of the various grade of Service shall be as
mentioned in Schedule-A appended to this Rule.

17. INITIAL APPOINTMENT OF EXISTING OFFICERS :-

The existing members of the Service shall be absorbed in the respective posts/
grades they may be holding on the commencement of these Rules and shall be
eligible for pay scales provided for such posts/ grades.

18. SENIORITY :-

1)

@)

An Officer appointed or promoted in accordance with the Rules, on
regular basis shall be senior to persons appointed on ad-hoc or temporary
basis.

The seniority inter-se of the members of the Service, appointed on the
basis of the result of Competitive Examination/Limited Departmental
Examination shall be determined according to the Merit List prepared
by the concerned authority.

L. Inserted by the Tripura Judicial Services (Eighth Amendment) Rules, 2019, dt. 15.02.2019, w.ef.
25.02.2019.




(3)

[(4)

[6)

)

Where two officers are placed at the same position in the Merit List, the
person senior in age shall be senior to the other.

The inter-se seniority of persons appointed in Grade-I in any year by way
of promotion and direct recruitment, shall be determined by rotation on
the basis of quota for promotees (65%), for promotees through limited
departmental competitive examination (10%) and for direct recruitment
(25%); that is to say 3:0:1, followed by 2:1:1: in the next rotation and shall
be repeated in the same manner.]'

Where more than one Officer is promoted to a cadre by the same order,
the inter-se seniority of persons so promoted shall be determined by
their interse seniority in the lower “Cadre” unless directed otherwise.

A 40(forty) point roster is to be maintained for appointment/ promotion
to the post of Grade-I in service. The posts at SL.No. 1, 2 & 3 will go to the
promotees under 65% quota for the first rotation. The post at S1.No.4 for
the first rotation shall go to the direct recruitment under 25% quota. For
the next rotation SI. No.5 & 6 will go to the promotees, SI.No.7 will go
to the promotees under limited departmental competitive examination
under 10% quota and SL.No.8 will go to the direct recruitment. This
process shall be repeated till all the posts in the Grade-I cadre are filled
up in the roster in manner stated.]!

The High Court shall prepare and publish a seniority list of Officers in all
Cadres from time to time and the list so published shall be used for the
purpose of consideration for promotion to the next higher cadre.

19. PROMOTION :-

1

)

The promotion of members of the service shall be from one grade to
another grade and not from one post to another post, except in cases
of promotions to Selection Grade / Super Time Scale, which may be in
same grade.

The promotion of the officers to various Grades of the Service shall be as
per the criteria laid down in Schedule - C,

20. RETIREMENT :-

(A) Exceptas otherwise provided in these Rules, every Judicial Officer shall

retire from the service on the afternoon_of the last date of the month in
which he attains the age of [60]? years.

Provided that all judicial Officer whose date of birth is the 1st day of a
month shall retire from service on the afternoon of the last date of the
preceding month on attaining the age of [60]? years.

L. Amended by the Tripura Judicial Service (7th Amendment) Rules, 2018, dt. 04.01.2018,
w.e.f, 03.02.2018.

2. Substituted by the Tripura Judicial Service (Amendment) Rules, 2006 w.e.f. 19.05.2006.

11
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[(B)

Notwithstanding anything contained in Clause (A) above, the High
Court shall have power to assess and evaluate the record of the Judicial
Officer for his continued utility in service up to 60 years.

(I) The potential for continued utility shall be assessed and evaluated
by appropriate Committee of Judges of the High Court, constituted
and headed by the Chief Justice and the evaluation shall be made
on the basis of the Officer’s past record of service, character roll,
quality of judgments and other relevant matters.

(IT) The High Court shall undertake and complete the exercise well
within time, before the Officer attains the age of 58 years.]’

(III) In case he is found fit for being given the benefit of extended age of
superannuation, the Governor shall, on the recommendation of the
High Court, issue necessary order.

21. RETIREMENT IN PUBLIC INTERST :-

22

(1)

()

)

There shall be a committee consisting of three senior Judges, headed by
Chief Justice of the High Court to review the career progress and other
attributes of all Judicial Officers.

This review will be undertaken when the concerned officer(s) attain the
age of 50 and 55 years. If the committee considers that in public interest
the officers should be retired from service, he may be compulsorily
retired by the Governor on the recommendation of the High Court
giving him a notice.

of not less than 3 months in writing or 3 months pay and allowance in
lieu thereof.

RE-EMPLOYMENT AFTER RETIREMENT :-

1)

2)

Judicial Officers of Grade-I retired at the age of 60 years may be
reemployed till the age of 62 years, if the High Court so desires, provided
there are vacancies in Grade-I and they satisfy the following conditions

(i)  There is no adverse comment in the ACRs so far disposal of cases
and integrity and character are concerned

(i)) The officer had not sought voluntary retirement after initiation of
departmental proceedings / inquiry.

(iif) Judicial Officers will have to be found fit and eligible to continue in
service by the High Court after assessing and evaluating the record.

The order of re-employment shall be made by the Governor in
consultation with the High Court.

1. Substituted by the Tripura Judicial Service (Amendment) Rules, 2006 w.e.f. 19.05.2006.



23. ADDITION OF CERTAIN SERVICE FOR THE PURPOSE OF PENSION :-

Notwithstanding anything contained in these rules or in the Central Civil
Services (Pension) Rules, 1972 as in force in Tripura or in any other rules;

(1) the members of the Service initially appointed to Grade-III having not
less than 10 years of actual qualifying service shall be entitled to add to
their service qualifying for superannuation pension, the actual period of
practice put in by him at the Bar not exceeding three years.

(2) The members of the service directly recruited from the Bar to Grade-I of
the Service, having notless than 10 years of actual qualifying service, shall
be entitled to add to their service qualifying for superannuation pension,
the actual period of practice put in by him at the Bar not exceeding seven

years.

24. RESIDUARY PROVISION :-

The conditions of service of the members for which no express provision is
made in these rules shall be determined by the rules and orders applicable for
corresponding State Civil Services.

25. A. CONDUCT :-

A Judicial Officer appointed under these rules shall be required to
maintain the integrity and conduct himself in conformity with the dignity
of the office he holds. e should follow the Code of Conduct as provided in
Appendix - A to these Rules.

B. DISQUALIFICATION :-

(1) A judge shall disqualify himself to act in a proceeding in which
his impartiality might reasonably be questioned, including but not
limited to instances where :-

(@)

(b)

(©)

the judge has personal bias or prejudice concerning a party
or a party’s lawyer, or personal knowledge of disputed
evidentiary facts concerning the proceeding;

the judge dealt with the matter in conitroversy when he was a
lawyer or he previously practiced in close association with the
lawyers or any of them when dealt with the said matter.

the judge knows that he or she, individually or fiduciary, or
the judge’s spouse, parent or child wherever residing, or any
other member of the judge’s family residing in the judge’s
household, has an economic interest in the subject matter in
controversy or is a party to the proceeding or has any other
interest that could be substantially.

13
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26.

(d) the judge or the judge’s spouse, or a person within the three
degree of relationship in ascending or descending order of the
Judge or his/her spouse.

(i) is a party to the proceeding, or an officer, director or
trustee of a party;

(if) is acting as a lawyer in the proceeding;

(iii) is known by the judge to have interest that could be
substantially affected by the proceeding;

(iv) istothejudge’s knowledge likely to be a material witness
in the proceeding.

C.  The rules governing and regulating the conduct of State Civil Service
Officers shall in so far as they are not inconsistent with the Rules in this

chapter shall apply to the members of the Service.

D. Disciplinary Authority :-

The members of the service shall be under the disciplinary control of the
High Court and disciplinary proceeding may be drawn up against them in
accordance with the relevant rules as may be applicable to them from time to
time.

E.  No disciplinary proceeding shall be initiated against the members of
Service except with the recommendation of the High Court.

LEAVE, PENSION, ETC. :-

(I) Except as provided in these rules, pay, allowances, pension, leave
and other conditions of service of the members of the Service shall be
regulated by the relevant rules in force in the State which are applicable
to members of corresponding State Civil Services.

(2) Notwithstanding anything contained in the Tripura State Civil Services
(Leave) Rules, 1986 or in any other rules regulating leave of the
Government employees, which may be in force in the State from time to
time, a member of the service who may become éntitled to vacation by
virtue of his holding a post for the time being, and if any such member
of the service avails himself of the full vaca tion, then he shall be entitled
to earned leave at the rate of one day for every twenty two days work :

Provided thatif such a member of the service who, during vacation, is required
to perform official duties for a period not less than fifty percent of total period
of vacation, he shall be considered to have availed himself of no portion of the
vacation and such member shall be entitled to earned leave at the same rare
under the same rules like other member of the service.



27. REPEAL & SAVINGS :-

The Tripura Judicial Service Rules, 1974 are hereby repealed.

Notwithstanding such repeal any appointment made, order issued, action
taken or anything whatsoever done under the rules so repealed shall be deemed
to have been made, issued, taken or done under the corresponding provisions of
these Rules and the provisions of Tripura General Clauses Act, 1966 will apply in
determining the effect of such repeal.
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SCHEDULE - A
There shall be three Grades of Service, namely :-
(@) Grade-1I
(b) Grade~1II
(¢) Grade - III
GRADE -1
;];’ Name of Posts No. of posts Scale of Pay Remarks
1 | L.R. & Secretary, Law /LR 01 (one) LR & Principal Secretary,
& Principal Secretary, Law Law, in case the post is held by
a Judicial Officer in Grade-I
of Tripura Judicial Service in
Super Time Scale
e 01 (one) | As per the
igh Court of Imipura notification
3 | Registrar (Vigilance), to be issued
. ; 01 (one)
High Court of Tripura by the State
4 | Registrar Govt. from
(Judicial/ Administration), 01 (one) time to time
High Court of Tripura
5 | District & Sessions Judge* 08 (eight)
6 | Addl. District & Sessions ]
Judge** 09 (nine)
7 [Addl L.R. & Addl. 01 (one)
Secretary, Law
8 | Addl Legislative Counsel 01 {oné)
& AddlL Secretary, Law
9 |Judge, Family Court*** 08 (eight)
10 [ Addl. Judge, Family
Court, Agartala 01 (one)
11 | Deputation/Leave 03 (three)
Reserve [posts of Member
Secretary, Tripura
State Legal Services
Authority, Director,
Tripura Judicial
Academy & Secretary,
High Court Legal
Services Autherity]
Total: 35 (thirty five)

* (District & Sessions Judge:- West Tripura - 1, North Tripura - 1, South Tripura - 1, Dhalai - 1, Gomati - 1, Unakoti
- 1, Sepahijala - 1, Knowai - 1);

** (Additional District & Sessions Judge:- Agartala - 4, Udaipur - 1, Kailashahar - 1, Kamalpur - 1, Bishalgarh - 1,
Ambassa - 1);

I (Judge/ Addl. Judge, Family Court:- Agartala - 2, Udaipur - 1, Kailashahar - 1, Ambassa - 1, Dharmanagar - 1,
Belonia - 1, Khowai - 1, Sonamura - 1) |

1. Replaced by the Tripura Judicial Service (Fighth Amendment) Rules, 2019, dt. 15.02.2019, w.e.f. 25.02.2019.
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GRADE-II
Sl Name of Posts No. of posts Scale of Pay | Remarks
No.
1. Deputy Registrar, High 01 (one)
Court of Tripura
2. | D.L.R. & Deputy Secretary, 01 (one)
Law
3. |D.L.C. & Deputy Secretary, 01 (one)
Law
R
: AS Notification to
5. | Chief Judicial Magistrate/ 09 (nine) be issued by
Addl.  Chief  Judicial the Covt. from
Magistrate & Civil Judge Hitie 6 e,
(Sr. Division)**
6. Principal Counsellor, 05 (five)
Family Court**
7. Deputation/Leave 10 (ten)
Reserve [including one (01)
post of Deputy
Secretary, TSLSA
& eight (08) posts of
District  Secretary,
District Legal
Services Authority
at eight Judicial
Districts]
Total: 36 (thirty six)

*hE

"(Civil Judge (Sr. Divin.) & Asstt. Sessions Judge:- Agartala - 2, Kailashahar - 1, Udaipur - 1,
Dharmanagar -1, Belonia - 1, Ambassa - 1, Khowai - 1, Sonamura - 1);

**(Chief Judicial Magistrate / Addl. Chief Judicial Magistrate:- West Tripura District ~ 2, North
Tripura District - 1, South Tripura District - 1, Dhalai District - 1, Gomati District - 1, Unakoti
District - 1, Sepahijala District - 1, Khowai District - 1);

(Principal Counsellor, Family Court: - Agartala - 2, Udaipur - 1, Kailashahar - 1, Ambassa - 1),]

25.02.2019.

1. Replaced by the Tripura Judicial Service (Eighth Amendment) Rules, 2019, dt. 15.02.2019, w.e.f.

17



18

g

GRADE - 111
Sl Name of Posts No. of posts | Scale of Pay | Remarks
No.
1. | Civil Judge (Jr. Division) 13(thirteen)
including
2(two) leave
reserve
2. |Judicial Magistrate 15 (fifteen) |As per the
Notification to
3. |Sub-Divisional Judicial | 07 (seven) [pe issued by
Magistrate* the Govt. from
4. |Registrar for the Court of 01 (one) SRS SR
District & Sessions Judge,
West Tripura
5. | Assistant Legislative 01 (one)
Counsel & Under Secretary,
Law
6. |Deputation/Leave Reserve | 12 (twelve)
Total | 49 (forty nine)

Grand Total of the cadre strength = 35+36+49 = 120 (one hundred twenty)

[*SDJM: Bishalgarh - 1, Amarpur - 1, Sabroom - 1, Kanchanpur -1, Gandacherra
-1, LT Valley - 1, Kamalpur - 1] |

1. Replaced by the Tripura Judicial Service (Eighth Amendment) Rules, 2019, dt. 15.02.2019, w.e.f.
25.02.2019.




SCHEDULE ‘B’
COMPETITIVE EXAMINATION.

A. FOR DIRECT RECRUITMENT & PROMOTION TO GRADE-I UNDER

LIMITED DEPARTMENTAL EXAMINATION :-

(1)

A competitive examination for recruitment to the service in grade - I
shall be conducted by the High Courtatsuch interval as it may determine
from time to time. The examination shall be conducted with the following
syllabus, namely :-

Paper - I :- One paper of 100 marks (duration not less than 2 hours) to
test the General Knowledge, aptitude, intelligence, test of comprehension
and expression of law and General English including Essay Writing on
legal topic and information technology.

Paper - II :- One paper of 100 marks of not less than 2 hours duration
regarding objective questions and problems of law asregards the Transfer
of Property Act, Civil Procedure Code, Code of Criminal Procedure,
Indian Evidence Act, Indian Penal Code, Limitation Act.

Paper - III :- One paper of 100 marks (duration not less than 2 hours)
- consisting of Judgment writing (Paper Book to be supplied)- Legal
theories on jurisprudence, provision of the Constitution of India.

(The candidate is expected to refer to the relevant decisions of the Apex
Court and the High Court while writing answers in Paper-II and 1II).

Interview :- Viva-voce - 50 marks.

FOR DIRECT RECRUITMENT TO GRADE - 11 OF THE SERVICE:-

Competitive examination for recruitment to Grade-III of the Service shall
be conducted at such intervals as the Governor may, in consultation with
the Commission and the High Court, from time to time determine. The
examination shall be conducted by the Commission and the High Court
in accordance with the following syllabus.

English - 100 marks.

a) Essay writing,

b) Precise writing,

¢) Grammer etc.

'[ Bengali - 100 marks.

a) Translation of an English Passage into Bengali - 25 marks
b) Translation of a Bengali Passage into English - 25 marks
¢) Essay writing - 30 marks
d) Reportwriting to newspaper onsocial/ specific
problem to publish it to draw the attention of . 20 marks
the authority.
Total= - 100 marks ]

1. Inserted by the Tripura Judicial Service (Eighth Amendment) Rules, 2019, dt. 15.02.2019, w.e.f.
25.02.2019.
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General Knowledge - 100 marks.

a) Objective Type,
b) Aptitude Test.

Law Paper -1 100 marks.

a) Constitution of India,

b) Code of Civil Procedure,
c) Transfer of Property Act,
d) Indian Contract Act.

Law Paper - 11 100 marks.

a) Indian Panel Code,

b) Criminal Procedure Code,
¢) Indian Evidence Act,

d) Law of Torts.

Interview, Viva-voce - 100 marks.

3. GENERAL INSTRUCTIONS :-

()

[(ii)...

(D))

3 (iii)

[(iv)..

All candidates who obtain sixty percent or more [....]' in the written
examination shall be eligible for viva voce examination.

Provided that Scheduled Caste / Scheduled Tribe candidates who
obtain fifty percent or more [....]' in the written examination shall
be eligible for the viva voce examination.

J

The object of the viva-voce test is to assess the suitability of the
candidate for the cadre by judging the mental alertness, knowledge
of law, clear and logical exposition, balance of judgment, skills,
attitude, ethics, power of assimilation, power of communication,
character and intellectual depth.

A candidate must secure minimum 30% marks in the viva voce to
be eligible for being recommended for appointment to the Service
in Grade-I as well as in Grade-II1.

The marks obtained in the viva voce will be added to marks
obtained in the written examination in case of Grade-I and in the
main written examination in case of Grade-III and the position of
the candidate in the merit list will depend on the aggregate of both.

T

1. Deleted by the Tripura Judicial Service (Eighth Amendment) Rules, 2019, dt. 15.02.2019, w.e.f.

25.02.2019.

2. Re-numbered ibid.

3. Inserted ibid.
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SCHEDULE - C

GENERAL CRITERIA FOR PROMOTION :

(a) Considering the number of vacancies to be filled up, the High. Court
shall assess the Judgments / ACRs of the officers, who are within the
zone of consideration, the ratio being 1: 3.

(b) The suitability and overall performance of the officers including disposal
of cases and the remarks of the concerned Portfolio Judge shall be
considered.

(¢) In cases any Departmental Proceeding / Enquiry is pending against
an officer, his / her promotion may be considered and the decision be
kept in a sealed cover, to be opened on conclusion of the Departmental
Proceeding / Enquiry.

(d) An officer against whom there is adverse entry regarding his character
and integrity will be not eligible for promotion during the period of such
entry:

Provided that if he improves his position and gets required bench marks
during subsequent period of eligibility, his case may again be considered
for promotion.

OTHER CRITERIA FOR PROMOTION :- Following shall be other
consideration for promotion from one grade to another:-

From Grade - III to Grade ~ 11 ;

i) Seniority - cum - merit subject to overall suitabilitv.
]

(i) ACR’s of last five years are to be considered and officers having
minimum “Two Good” Grading in ACR’s will be considered provided
their integrity and character is beyond doubt during the period of five
years under consideration.

From Grade - IT to Grade - I ;

(i) Merit-cum-seniority subject to over all suitability.
(i) ACR’soflastfive years are to be considered and pfficers having minimum

‘Three Good” Grading outof five ACR’s will be considered. His character
and integrity should be beyond doubt during the years of eligibility.

(iif) Must have completed 5(five) years of Service in the Grade.

From District Judge to Selection Grade District Judge :

(i)  Meritand suitability.

(i) Minimum ‘Four Good’ out of last five ACR’s or
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(iii) The officer must have “Two Good’ and “One Very Good” in the ACR’s of
last five years. The period of any adverse entry about the character and
integrity should be excluded from the period of consideration.

From Selection Grade District Judge to Super Time Scale District Judge :

(i)  Merit-cum-suitability.

(ii) The Officer must have ‘Three Good’ and “One Very Good” grading
during the last 5 years; or

(iii) The officer must have ‘Two Good’ and ‘One Outstanding” grading
during the last five years.



SCHEDULE - D

A. Training Course for officers appointed in Grade-I (Direct Recruits).

After appointment to Grade- I of the Services by direct recruitment an officer
shall be given four weeks training at the Training Institute in the following
manner :

(i)
(i)
(ii1)
(iv)

(v)

Writing of judicial orders both in civil and criminal cases;
Framing of charge and settlement of issues;

Judgment writing;

Administrative order and other matters relating to administration of
office including accounts ;

Any other subject which the High Court/ Training Institute may deem
fitand proper.

Before the completion of the training necessary order of posting shall be
issued so that the officers may join at their respective place of posting.

B.  There shall be a training course for officers appointed to Grade - III of the
service which will be spread over as below :

i

ii.

ii.

iv.

Class room lectures at TRAINING INSTITUTE as per the curriculum
fixed in consultation with the High Court.

Two months working knowledge of Criminal Court, civil court and
revenue courts to be arranged by TRAINING INSTITUTE.

On completion of the period of six months training the Officers who had
completed 3 years practice at the bar shall be given posting.

The Officers who have not completed 3 years practice at the Bar shall be
given further training for a period of 6 months as under :

a)  The High Court shall depute the officers to various districts/ sub-
divisional courts for further in field training. The Officers will attend
the civil, criminal courts and watch the proceedings and maintain a
dairy. They will be under the supervision of the concerned District
Judge. The training shall be for a period of 3 months. On completion
of the training they will submit a report to the Director, TRAINING
INSTITUTE. ;

b)  Afterthefield training, there willbea gap of two weeks and thereafter
the officer shall report back to the Director, TRAINING INSTITUTE
for further training of 10 weeks. In this period the trainees will give
the feed back and the Training Institute will take steps to remove
all doubts from the mind of the trainees as regard the working of
the Courts or any point raised by them. On completion of the above
period the trainees will be posted out.



1 SCHEDULE ‘E’

“A. For filling of vacancies in the cadre of Grade-I in respect of :

(a) twenty five percent vacancies to be filled by direct recruitment
from the Bar; and

(b) [ten percent]* by promotion through limited competitive
examination of Civil Judges (Senior Division) not having less than
five years of qualifying service.

3l Description - Date

L. Number of vacancies to be notified by the High Court. 31st of March
Vacancies to be calculated including

a) existingvacancies.

b) future vacancies that may arise within one year
due to retirement.

¢) future vacancies that may arise due to elevation to
the High Court, death or otherwise, say ten percent
of the number of posts.

d) vacancies arising due to deputation of Judicial
officers to other department may be considered as
temporary vacancy.

2. Advertisement inviting applications from eligible 15th of April

candidates.
3. Last date for receipt of application. 30th of April
4. Publication of list of eligible applicant. 15th May

List may be put on the website.

5. Dispatch/issue of admit cards to the eligible applicants. 16th May to

15th June
6.  Written examination. 30th June
Written examination may be
(a) objective questions with multiple choice which can
be scrutinized by the computer; and
(b) subjective/narrative.
7. Declaration of result of written examination 16th August

(@) Resultmay be puton the website and also published
in the newspaper.

(b) The ratio of 1:3 of the available vacancies to the
successful candidates be maintained.

1. Inserted by the Tripura Judicial Service (2nd amendment) Rules, 2007 w.e.f. 08-10-2007
2. Substituted by the Tripura Judicial Service (5th amendment) Rules, 2013 w.e.f. 29-05-2013
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8. Viva Voce 1st to 7th
September
9. Declaration of final select list and communication to the 15th September
appointing authority
(a) Result may be put on the website and also published
in the newspaper.
(b) Select list be published in order of merit and should
be double the number of vacancies notified.

(c) Select list shall be valid tll the next select list is
published.

10. Issue of appointment letter by the competent authority 30th September
for all existing vacant post as on date.

11. Last date for joining. 31st October

B. For filling of vacancies in the cadre of Grade-I in respect of [sixty-five percent]'
vacancies to be filled by promotion.

SI. -
No. Description Date

1. Number of vacancies to be notified by the High Court. 31stof March
Vacancies to be calculated including

a) existing vacancies.
b) future vacancies that may arise within one year due
to retirement.

¢) future vacancies that may arise due to elevation to
the High Court, death or otherwise, say ten percent
of the number of posts.

2. Publication of list of eligible officers. 15th May
(a) The list may be put on the website.
(b) Zone of consideration should be 1:3 of the number of

vacancies.
3. Receipt of judgments from the eligible officers. 30th of May
4. Viva Voce 15th to 31stJuly
Criteria '

(a) ACR for last five years;
(b) Evaluation of judgments furnished; and
(c) Performance in the oral interview.

5. Declaration of final select list and communication to the 31st August
appointing authority

(a) Resultmay be put on the website and also published
in the newspaper.

1. Substituted by the Tripura Judicial Service (5th amendment) Rules, 2013 w.e.f. 29-05-2013.
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(b) Select list be published in order of merit and should
be double the number of vacancies notified.

Issue of appointment letter by the competent authority for
all existing vacant posts as on date.

Last date for joining

30th September

31st October

C. For filling of vacancies in the cadre of Grade-II to be filled by promotion

Sl.
No.

Description

Date

1.

o)

Number of vacancies to be notified by the High Court.
Vacancies to be calculated including

a) existing vacancies.

b) future vacancies that may arise within one year due
to retirement.

c) future vacancies that may arise due to elevation to the
High Court, death or otherwise, say ten percent of the
number of posts.

Publication of list of eligible officers.

(@) The list may be put on the website
(b) Zone of consideration should be 1:3 of the number of
vacancies.

Receipt of judgments from the eligible officers.

[...]!

Criteria

(a) ACR for last five years:

(b) Evaluation of judgements furnished; and

L]t

Declaration of final select list and communication to the

appointing authority

(@) Result may be put on the website and also published
in the newspaper.

(b) Select list be published in order of merit and should,

be double the number of vacancies notified.

Issue of appointment letter by the competentau thority for
all existing vacant posts as on date.

Last date for joining

31st of March

15th of May

30th of May

1Ist to 16th
August

15th September

30th September

31st October

1. Deleted by the Tripura Judicial Service (5th amendment) Rules, 2013 w.e.f. 29-05-2013.




D.  Forappointment to the posts in the cadre of Grade-III by direct recruitment.

Sl.

No. Description Date
1. Number of vacancies to be notified by the High Court.  15th January
Vacancies to be calculated including
a) existing vacancies.
b) future vacancies that may arise within one year due
to retirement.
¢) future vacancies that may arise due to elevation to
the High Court, death or otherwise, say ten percent
of the number of posts.
2. Advertisement inviting applications from eligible ~ 1st February
candidates.
3. Last date for receipt of application. 1st March
4. Publication of list of eligible applicants. 2nd April
The list may be put on the website.
5. Dispatch/issue of admit cards to the eligible 2nd to30th
applicants. April.
6.  Preliminary written examination. 15th May
Objective questions with multiple choice which can be
scrutinized by the computer.
7. Declaration of resultof preliminary written examination ~ 15th June
(a) Resultmay be puton the website and also published
in the Newspaper.
(b) The ratio of 1:10 of the available vacancies to the
successful candidates be maintained.
8. Final written examination. 15th July
Subjective/narrative.
9. Declaration of result of final written examination 30th August
(a) Resultmay be puton the website and also published
in the newspaper. -
(b) The ratio of 1 : 3 of the available vacancies to the
successful candidates be maintained.
(c) Dates of interviews of the successful candidates may
be put on the internet which can be printed by the
candidates and no separate intimation of the date of
interview need be sent.
10. Viva voce st to 15th

October

27
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11. Declaration of final select list and communication to the 1st November
appointing authority
(a) Result may be put on the website and also published
in the news paper.
(b) Select list be published in order of merit and should
be double the number of vacancies notified.

12. Issue of appointment letter by the competent authority — 1st December
for all existing vacant posts as on date.

13. Last date for joining. 2nd January of
the following

year.]



APPENDIX-A

CODE OF CONDUCT
(See rule 25 A)

(1) Should uphold the integrity and independence of judiciary :-

An independent and honourable judiciary is indispensable to justice in our
society. A judge should participate in establishing, maintaining and enforcing
and should personally observe, high standards of conduct so that the integrity
and independence of the judiciary may be preserved. A judge shall always be
aware that the judicial system is for the benefit of the litigant and the public,
and not the judiciary. The provisions of this chapter should be construed and
applied to further these objectives.

@)

Should avoid impropriety :-

(i)

(ii)

(iii)

Public confidence in the judiciary is eroded by irresponsible or improper
conduct by judges. A judge must avoid all impropriety and appearance
of impropriety. A judge must expect to be the subject of constant public
scrutiny. A judge must therefore accept restrictions on conduct that
might be viewed as burdensome by the ordinary citizen and should do
so freely and willingly.

A judge shall respect and observe the law. At all times, the conduct and
manner of a judge should promote public confidence in the integrity and
impartiality of the judiciary. Without regard to a person’s race, gender,
or other protected personal characteristic, a judge should treat every
person fairly, with courtesy and respect.

A judge shall not allow family, social, or other relationships to influence
his judicial conduct or judgment. A judge shall not lend the prestige of
judicial office to advance his private interests or those of others. A judge
shall not convey or permit others to convey the impression that they are
in a special position to influence the Judge. A judge shall not appear as a
character witness in a Court proceeding subpoenaed.

A judge shall not allow activity as a member of an organization to cast
doubt on the judge’s ability to perform the function of the office in a
manner consistent with the code of judicial conduct and the laws of
the State. A judge shall not hold the membership of an organization
activities of which discriminate, or appear discriminate, on the basis
of race, gender, or other protected personal characteristic. Nothing in
this paragraph should be interpreted to diminish a judge’s right to free
exercise of religion.

(3) Performance of duties impartially and diligently :-

(1)

Ajudge shall be faithful to the law and maintain professional competence
init. A judge should be unswayed by partisan interests, public clamour,
or fear of criticism.

29
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(ii)

(i)

(iv)

(vi)

(vii)

A judge may require lawyers, court personnel, and litigants to be
appropriately attired for Court and should reasonable maintain rules of
conduct, order and decorum in the Courtroom.

Ajudge shall be patient, dignified, and courteous to litigants, witnesses,
lawyers, and others with whom he deals in official capacity, and should
require similar conduct from lawyers, and or staff, Court officials, and
others subject to the judge’s direction and control.

A judge shall not initiate, permit, or consider ex-parte communications
made to the judge in the absence of the parties concerning a pending or
impending proceeding,.

A judge shall hear and decide matters assigned to the judge except those
in which disqualification is attracted.

Ajudge shall perform judicial duties without bias or prejudice, including
butnotlimited to bias or prejudice based uponrace, sex, religion, national
origin, disability, age, sexual orientation or socioeconomic status, and
shall not permit staff, Court officials and others under his administrative
control to be so biased or prejudiced.

A judge shall dispose of all judicial matters speedily, effectively and
fairly.

(viii) A judge shall not, while a proceeding is pending or impending in any

(ix)

&y

Court, make any public comment that might reasonably be expected to
affectits outcome or impair its fairness or make any nonpublic comment
that might substantially interfere with a fair trial or hearing. The judge
shall require similar abstention on the part of Court personnel subject to
the judge’s direction and control. This clause does not prohibit judges
from making public statements in the course of their official duties or
from explaining for public information the procedures of the Court. This
clause does not apply to proceedings in which the judge is a litigant in a
personal capacity.

A judge should prohibit broadcasting, televising, recording or taking of
photographs in or out of the court room during session of court or recess
between sessions except as authorized by the High Court.

(a) A judge may properly intervene in a trial of a case to promote
expedition, and prevent unnecessary waste of time, or to clear up
some obscurity, but the Judge should bear in mind that undue
interference, impatience, or participation in the examination of
witness, or severe attitude on the judge’s part toward witness,
especially those who are excited or terrified by the unusual
circumstances of a trial, may tend to prevent the proper presentation
of the cause, or the ascertainment of truth in respect thereto.



(4)

(b) Conversation between the judge and counsel in Court is often
necessary, but the judge should be studious to avoid controversies
that apt to obscure the merits of the dispute between litigants
and lead to unjust disposition. In addressing counsel, litigants, or
witness, the judge should avoid a controversial manner or tone.

(©) A judge shall avoid interruptions of counsel in their arguments
except clarify their positions, and should not be tempted to the
unnecessary display of learning or premature judgment.

(xi) A judge shall adopt the usual and accepted methods of doing justice;
avoid the imposition of humiliating acts or discipline, not authorized by
law in sentencing and endeavour to conform to a reasonable standard or
punishment and not seek popularity or publicity either by exceptional
severity or undue leniency.

(xii) A judge shall be punctual in attending court and do judicial work during
Court hours. He shall ensure punctuality of the staff and Court Officials.

(xiii) A judge should diligently discharge administrative responsibilities,
maintain professional competence in judicial administration, and
facilitate the performance of the administrative responsibilities of other
judges and Court officials.

(xiv) Ajudge should not cause unnecessary expense by making appointments.
All appointments shall be based on merit.

(xv) A judge should not approve compensation beyond the fair value of
services rendered.

Extra judicial and quasi-judicial activities :-

(I)  As a judicial officer and person specially learned in the law, a judge
is in unique position to contribute to the improvement of the law, the
legal system, and the administration of justice, including revision of
substantive and procedural law and improvement of criminal and
juvenile justice. To the extent time permits, and without affecting his
judicial work, a judge is encouraged to do so, either independently or
through a Bar Association, judicial conference, or other organization
dedicated to the improvement of the law.

(II) A judge, subject to the proper performance of judicial duties and to
the extent time permits, may engage in the following quasijudicial
activities:-

(@) A judge may speak, write, lecture, teach and participate in other
activities concerning only the law, the legal, and the administration
of justice; and
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(IV)

V)
(V)

(VID)

(b) A judge should refrain from financial and business dealings that
tend to reflect adversely on the judge’s impartiality or judicial
office, interfere with the proper performance of judicial duties,
exploit the judicial position, demean the judicial office or involve
the judge in transactions with lawyers or persons likely to come
before the court on which the judge serves.

A judge should refrain from financial and business dealings that tend to
reflect adversely on the judge’s impartiality or judicial office, interfere
with the proper performance of judicial duties, exploit the judicial
position, demean the judicial office or involve the judge in transactions
with lawyers or persons likely to come before the court on which the
judge serves.

A judge should serve as an executor, administrator, testamentary
trustee, or guardian.

A judge should act as an arbitrator or mediator.
A judge should not practice law for remuneration.
A judge should not accept appointment to a governmental committee,

commission, or other position without the permission of the High Court
in writing.

(VL) A judge should not be a member or, or hold any office in a political

(1X)

(X)

(XD)

(X1I)

party.

A judge shall not make speeches on behalf of a political party or endorse
a candidate for a political office.

A judge shall keep informed about the judge’s personal and fiduciary
economic interests and make a reasonathe personal economic interests
of the judge’s spouse and children residing in the judges household.

A judge shall not conduct any extra-judicial activities which may

(a) castreasonable doubt on the judge’s capacity to act impartially as
ajudge; e

(b) demean the judicial office; or

(c) interfere with the proper performance of judicial duties.

A judge shall not serve as an officer, director, trustee or legal advisor if
itis likely that the concerned organization,-

(a)  will be engaged in proceedings that would ordinarily come before
the judges; or



(b)

will be engaged frequently in adversary proceedings in the Court of
which the judge is a member or in any Court subject to the appellate
jurisdiction of the Court of which the judge is a member.

(XII) A judge and members of the judge’s family residing in the judge’s
household shall not accept, a gift, bequest, favour or loan from any one
except for;

(@)

(b)

(©)
(d)

(e)

(f)

(8)

(h)

agiftincident toa public testimonial, books, tapes and other resource
materials supplied by the publishers on a complimentary basis for
official use, or an invitation to the judge and the judge’s spouse or
guest to attend a bar-related function or any activity devoted to the
improvement of the law, the legal system or the administration of
justice;

a gift award or benefit incident to the business, profession or other
separate activity of a spouse or other family member of a judge
residing in the judge’s household, including gifts, awards and
benefits for the use of both the spouse or other family members and
the judge (as spouse or family member), provided the gift, award or
benefit could not reasonably be perceived as intended to influence
the judge in the performance of judicial;

ordinarily social hospitality;

a gift from a relative or friend, for a special occasion, such as a
wedding, anniversary or birthday, if the gift is fairly commensurate
with the occasion and the relationship;

a gift, bequest, favour or loan from a relative or close personal
friend whose appearance or interest in a case would in any event
require disqualification under rule 27;

a loan from a lending institution in its regular course of business on
the same terms generally available to persons who are not judges;

a scholarship or fellowship awarded on the same terms and based
on the same criteria applied to other applicants; or

any other gift, bequest favour or loan, only if the donor is not a
party or other person who has come or is likely to come or whose
interest have come or are likely to come before the judge;

By order of the Governor,

A. B. Paul
Secretary, Law
Government of Tripura.
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FINANCE DEPARTMENT,

No.F.6(1)-FIN(PC)/98

NOTIFICATION,

Dated, Agartala, 31™ May, 2003,

In exercise of the powers conferred by the proviso to Article 309 of the Constitution
of India, the Governor is pleased to make the following rules further to amend the Tripura
State Civil Services (Revised Pay) Rules, 1999, namely :

i. Short Title and commencement :

(i)  These rules may be called the Tripura State Civil Services

(Twelfth Amendment) Rules, 2003,

(Revised Pay)

(if) They shall be deemed to have come into force on and from the date of 1™

day of July, 1996.

2., Amendment of Annexure to Rule-4 :

(i) In Annexure-B to the Tripura State Civil Services (Revised Pay) Rules,
1999 (hereinafter referred to as the Principle Rules), relating to the Cadre
Services, in Table 7 pertaining to the Tripura Judicial Service, for existing
grades and pay scales, the following grades as well as scales shall be

substituted :
Existing o Scale w.e.f. Grade wef Scale we L 1 e
Grade. Existing Scale 01.01.1996 I 01.07.1996 01.07.1996 Remarks Pay Fixation,
m 2100-3000 7800-15100  Primary Scale No. | 9000-250-10750-  Entry level scale of Civil

(SL) 3000-5000  10000-15100 ACP Stage-

ACP Stage-11

It 3600 - 5800 12000-18400  Primary Scale No. 2

ACP Stage-1

ACP Stiage-11

300-13150-14550

10750-300-
13150-
350-14900

12850-300-13150

15950-400-17550.

12850-300-
13150-350- |
15950-400-17550

14200-350-15950
-4(0-18350

16750-400-191 50
-450-20500

Judgedr. Dvn.)and similar
ranking judicial officers They
will move to ACP Stage-1 Afier
5 years of continuous From the
date of entry.

They will move to ACP Stage-11
aller 5 years of continuous
service from the date of entry
ino ACP Stage-1

R

Entry Jevel scale of Civil Judge
(Sr. Dviand simifar ranking
Judicial Officers on promaotion.
They will move lo ACP Stage —
Lafler S years of continuous
service in the grade.

They will move to ACP Stage-1f
after 5 years of continuous
service from the date of entry in
to ACP Stage-1

FRAAINAND)

FR22(1¥an2)

FR22(Ixaxh

FR22(IHan2)

FR22(I¥ax2)




36

Existing | Existing | Scalewelf CGrade wef. Scale wef . =
Grade. | Scale | 01.01.1996 01 07.1996 01.07.199% Roingeks Fa bration.
i A000- 14150-20000  Primary Scale Ne. 3 16750-400-19150-  Entry tevel scale of District Judges and FR22(1ax 1)
5900 450-20500 similar ranking Judicial Officers on
promotion.
18400-22400
SL. Grade Scale. 18750-400-19150-  This scale would be available to 23% ol the FR22Z(INa% D)
450-21850-500- cadre posts of District Judges and would be
23850 given (o those who have put in not less than §

vears of continuous service in the cadre. This
scale shall be allowed on the assessment of
merit-com-seniority.

Super Time Scale 22850-500-24850 This scale wounld be available fo holders of FR22(IHa}2)
1174 of the District judges and would be
given to those who have put in net less than
three years of contmuous service as Selection
Grade Dist. Judge. This scale shall be allowed
on the assessment of meril-cuni-sentority,

Note :- (1) The conferment of benefits by way of ACPs should not be
automatic but on the appraisal of their work and performance by a i
committee of Senior Judges of the High Court constituted for the i
purpose.

(2)  The above noted financial upgradations should not be provided to
those who have declined regular promotion on any personal
ground.

(3) In case where an officer in the cadre of Civil Judge (Jr. Division) ;
or Civil Judge (Sr. Division) who has been provided the ACP,
refuses functional promotion to the higher cadre in his turn of
seniority and merit, he shall be reverted to the original pay scale.

3. Amendment of Rule 7:

In rule 7 of the Principal Rules, for the manner of fixation of initial pay in
the revised scales of pay relating to the judicial officers of Tripura Judicial
Service, the following shall be substituted.

(i) A judicial officer shall first be given a financial benefit of 10%
over his basic pay as on 01-01-1996 in his pre-revised pay scale,

PR oY

(i)  Then, the aggregate emoluments of the officers as on 01-01-1990
in the pre-revised pay scale should be compulted in the following
manner:

(a) Basic pay in the pre-revised pay scale as on 01-01-1996
plus said 10% financial bengfit thereon.

b) Dearness allowance admissible on the original basic pay in
pre-revised pay scale on 01-01-1996 at AICPI level of
1510(1960-100).

(c) Amounts of interim relief admissible (as recommended by
the Shetty Commission).
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(ii)  After the aforesaid calculations, the pay of the officer in the revised scale shall
be fixed as follows:

(a) if the aggregate of the emoluments as aforesaid computed is less than the
minimum of the revised scale, then, it should be at the minimum of the
revised scale

(b)  if the aggregate of the emoluments so computed corresponds to a stage in
revised scale, at that stage of the revised scale:

(c) if the aggregate of the emoluments so computed is intermediate between
two stages in the revised scale, then at the higher of the two stages:

(d) if the aggregate of the emoluments so computed is more than the
maximum of the revised scale; then at the maximum of the revised scale
and the difference, if any, be treated as personal pay.

4, Amendment of Rule 12 ;

In rule 12 of the Principal Rules, for the existing mode of payment of financial benefit
accruing due to fixation of pay in the revised scales of pay, relating to the judicial officers of the
Tripura Judicial Service, the following shall be substituted :

(i) Pay shall be notionally fixed upto the period of 31-3-2003. no arrears of pay in
respect of the period from 01 July, 1996 to 31 March, 2003 shall be paid to the judicial officers.
The financial benefits accruing due to fixation of pay in the revised scales shall be payable from 1™
April, 2003 in cash.

By order of the Governor,

S. R. Deb
Under Secretary to the
Government of Tripura,
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COVERNMENT OF Tmisuaa
LAW DEPLETMENT
-SECRETARIAT, AGARTALA .
No. F. 2[4}LAWZESTT 2/03/1216-27 Dated, Agartafa the 6th June, 2013.

NEMORANDUM

Sub;ect - Crentu:m of posts. in different. (‘"rades of Tnpura Judzaal Servue

The unders:gned,__ls directed to convey sancﬁon of the Govemorr Tripura
the creation. of the followmg posts in different grades of Tnpura Judicial Service for
mcreasmg the cadre strengfh of Tripura Judicial Service by 10 %. as per ihe direction of
the Hon'ble Supreme _Court in Case No. Transfer Petition No.22 of 2001 ( Brij Mohan
Lal VS. Unian of India & Ors. ). ‘ | -

51 No. ~* Narie of posts No. of posts.
1. Grade-1 L APOS. i e
2 Grade-II 3posts T Lo

3. . Gradelll . 1 post.

' 'Z‘Qtal-S}:osts '

- Out of these 8 posts, 4(Eour) posts in graded are of Reglstrar General. High
Court of Tripura, Reglstrar{\hgllance) High Court of Tripura, District & Sessions
Judge, Dhalai, Ambassa and- ‘Addl District & Ses;-mns Judge, Agartala, West Tripura
and 3(three) post in Grade-II are of Civil ]ud-g:a(.Sr.Divn.) cum ASSiSl‘al'.\t‘ Sessions
Judge, Dhalai, Ambassa, Civil Judge( Sr.Divn.) cum Assistant Sessions Judge, Bel;lmia,
Chief Judicial Magistratle, Dhalai, ﬁ_n_x__bé_tssa and one post for the Civil Judge(Jr.Divn.)
cum ]_udicia] M'agis_trat'e 1 Class; D_I;g_j;alai, Aminassa from ‘the Grade-ill of Tripura

fudicial Service. ) . - .
The expenditure involved on this account shall be met under major chd-
2014—Admirﬁstration of Justice, 2014 Ob 105-Civil & Sessions Courts fWest, South and
Nozth T:ipura District), 1-Salaries duriﬁg the financial year-2013-1¢ (Non-Plan) under
De*‘navd No 5, except for the pcst of Reﬂ*lstrar General ngh Court of Tripura nnd

Registrar {V;gllance) ‘High Court of. Tnpura which wxli be met from the Head of

Account 2014 00 102 01 01 Olea'_Ianeg under Demand No.48.

17
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‘This is issued with the ! concurrence of the Tinance Department {Gennral),
Government of Tripura vide UO Nc 612;’PN (G)/12 dated 16.07.2012 and also

concurrence of the G.A. ((AR) Department, Government of Tripura vide U.0O.No.72-
GA(AR)/12 dated 06.07.2012 '

ool
( Sopan Chaudhuri )

Under Secretary, Law

Government of Tripura

Frinted af {he Trin

ura Goverament Fress, Agartala.

#
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No.F.5(2}-FIN{PC) /97

NOTIFIC&TIO

N

Subject : Amendment to the Pravision 2fi) of revis

ion of pension of the Judicial

Officers of Tripura Judicial Services.who retired/ceased to be in

service dueto death or otherwise prior.t

o

0 01-01-2006.

T4
The existing provision appearing in Para 2{i) of the Notifications dated 08-
07-2010 and 24-12-2010 regarding . revision of pension of the Tripura Judicial
Officers who had retired/ceased to.be in service due to death or otherwise prier to

3
| 4, | Civid Judge (Senior Division] ¥12850-300-13150-350.
5 |

L1 Stage A.C.P. Scale.

01-01-2006 as issued- vide No.F.6(2)-FIN(PC)/97 shall be substituted by the

following :

‘The revised pension of the Tripura Judicial Officers who retired/ ceased to be

in service due to death or otherwise prior to 01-01.2

006 should be 50% afthé

minimum pay of the revised pay.scale of the post held by him/Hker at the time of the

retirement, shown in the _‘)_?wabie below :

(1) Existing Pension as on 01-01-2006, ‘
(2) Dearness Pension as on 01-01 -2006;

[3)  Dearness Relief @ 24% on both the existing Basic Pensicn and Dearness

Pension as on 01-01-2006, ang

(4) ' The revised pension shall be fixed at 50% of the minimum of the revised
Pay as noted in the main clquse or consolidated pension as calpulated

- above, whichever is higher,’

. ' . TABLE

-

[sL

Yo |- ]f)esignati_o_n Existing scale of pay

Revised scale of pay

1. | Civil Judge (Junior Division)| ¥9000-250- 10750-300-
- (Entry level) i 13150-350-1455(};‘.-

¥277Q0-770-33090-920-
40450-10080-44770/-

Civil Judg:; (Junior Division)f ¥10700-3 00-13150-350-
1 Stage A.C.P. Scale 14990/~

0,

¥33090:920-40450-1080- |. .
45850/~

clvil Judge (Junior Divisicn]| ¥12850-300-13150355"
1l Stage A.C.P, Scale | 15950-400-17550; -

?39530-929_-40450- 1080-
49090-1230-5401 0/-

. (Entry levelj 15950-400-17550/-

| 49690-1230-54010/-

¥39530-320-40450- 1080, |

Civil Judge (Senidr Division] 14200-350-15950-400-
-1 I Stage A.C.P. Scale 1 18350/-

¥45690-1080-49090-1230 .
564707

6 | Civil Judge (Senior Division) T16750-400-19150-450-

351550-1230-58930-1380
63070/- -

20500/-

Centinued on Page-2;




WrierJudse (Zenn Level

t

| § |District Judge  (3electon | 2

! Gradel

| o | District Judge (Super Time

‘i Scaje}

2. All other existing terms and conditions shall remain un-changed.

3. Thisis in cc;ntinuation to this'bepa:tment Notification No.F.6(2)-FIN(PC)/97
dated 24-12-2010.

r of Tripura,

By order and in the name of thé Gov

: 5

?(‘ -5 UG

®. DEBBAR}MA]
Deputy Secretary to the
Government of Tripura

"To

All Scheduled Commercial Banks/ Public Sector Banlks handling the disbursement
of pension & family pension of State Government pensioners/ family pensioners for
information and necessary action. ;

Copy to :

The Principal Secretary to the Governor of Tripura, Agartala,
The Principal Secretary to the Chief Minister, Tripura, Agartala.
The PS/PA to all Ministers, Tripura, Agartala. '
The 8A and JS to the Chief Secretary, Govt. of Tripura, Agariala.
The Secretary, Law Department, Govt, of Tripura, Agartala.

- The Secretary, Tripura Legislative Assembly, Agartala,

SEUE NSRS

A_Z-" The Registrar General, High Court of Tripura, Agartala.

8.  The Secretary, TPSC, Agartala. 5

9. - The Accountant General (A&E), Tripura, Agartala.

10. The Accountant General (Audit), Tripura, Agartala,

11." The Director, GA(P&S) Deptt. for publication in the next Tripura Gazette.

12. The Joint Secretary, GA(C&C] Department, Agartaia for information in
reference to the M'emo.No.F‘1{40}-GA{CAB}/2OIO'dated 16 August 2013.

13. Aﬁ,‘f&-casuxy}’Sub’I‘réa_surf Ofiicers, Tripura. ' E

Copy Ferwarded to @

1.  The Assistant Registrar, Suprcmc Court of India, New Delhi - 1/

Deputy Se to the
Gbvernment phTripura

S

"!'_l.?‘_



AT ' /i 5%

L GOVERNMENT OF TRIPURA /L

" LAW DEPARTMENT |- S 0014 U

. U}‘*”’ SECRETARIAT :: AGARTALA ‘,'E}}-( wTER 20 __-f}
N : = /3
No.F.2(5)-LAW/ESTT.2/2013 ]‘Ji}.(,— 9% . . Dated, Aga;-taﬁ.ﬁn bluary, 2914 ;

. ; \._ T
MEMORANDUM — AGRRYZ

Subject: - Creation of posts for the establishment of new Courts of the Chief Judicial
Magistrates at Dharmanagar and Belonia and for the establishment of Clwl Iudge
(Sr. Div.) & Asstt. Sessmns Judges’s Court at Bcloma

* With reference to the letter No,F. 30(22) I~IC[201 3,’14127__30 dated 25&1 Scptcmber
2013 of the Registrar Genera] High. Comt @f Trlpum and No:E: _39@25»,}1(37201?,153 g—a ggv

. A hwte
fohlee s EE G 0t T

clated l’z’m O-..tobcl, 013 01 the Iomt Recnsh:m I-Ilgh Court of Tupma Agartala on the

PR TR SRR F L PP :

subject c;ted above the Lmdemgned is chrected to corrvey sa.nctmn of the Govemor Tnpura
e to the creanon of the followmg chffelent categoncs of posts for two Chief J'udunal- 4
:'- Mag;,suate Courts at Dha:managar & Beloma and one. Court of le J’udge (81 "DIVI.SIOD.) at -’
Be&onn Sllb_}ﬁc‘i to obsewance of all: codal fmmahucs :" _ ) ' R
SL Nc. - N‘m_l_e of Posts .. .- No of post. 1or|‘the Court 'No. of” post for the‘ h
o F o , W lof . Chief  Judicial | Court of Chief .nuchcxall
S e _ anlstmte ;Dharmanagar:| Magistrate " & C;yﬂ ;
I o | Judge. (Sr. 3 Dwxsmn),_
: o M TN 8 R R ‘Belonia. ¢
1l 4 Chicf_fudicial Magis_trf_;te o ol oo @1 AL M 01 & ._
-';?_ HE}E’LC} CJ.E‘.J.k B e B B '.03 o oeind e .‘E.:.-'.“ 3 SeL R O s it
3 UDCIerL .. T _04- i ; T ‘
4 1 Driver:t st lolay fRTTUTE g1 34 SRS R BT AR A |
&~ StenOQiﬁbhéi'(PfQ II) L ~~‘«—-'":. '- RS e
Tt Pmcess Server (Gloup f)) Sl e TR T SR
' “Total: ]~ 14Nos, % - 18 Nos” |

~ 2.0 .:Out ofithe-abdve posts, the posts of ChiefJudicial Magistrates to be filled in Lui'dci' the
Tripura Judicial Services Rules post ot stenog;—aphcrs are tabe. filled in as per;the Tnpu:a )
Subordinate Civil Courts Ministerial Est&bhshment R.ulcs 1965 and ‘the pests 0fGroup~D to
be filled up on fixed pay basis. As per norms of the Govemment thc C;‘rloup{l (UDC(Head :
" Clerk)-are-to- bc—ﬁlled up by pk{)l}}etl(}i} from the: L. D Clmks of- othm Suborc&nate Court en- -

reqular. pfi}’ scale R T L e e e, -
R e = ContdPf2... .
) : - i e e
.-‘t ’ ) i :
ety : :
s




E S The expenditure involved on this account shall be borne under Major Heacl-.?.(.‘;lzl»_
Administration of Justice, 2014-00-108~Cri111inal Courts, 2014-00-106-Small Cause Courts
(South and North Tripura District), 1-Salaries during the financial year 2013-14(Non-Plan). -'
4, This is issued with the concurrence of the Finance Department ' (General); ;w

Government of Tripura vide U.ONo. 1670/FIN (G)/14 dated 31.01.2014 and -also

concurrence of the G.A.(AR) ‘Department, Government of Tripura vide U.O.No.163-
GA(AR)/13 dated 01.11.2013. '

R Under Secretary, Law,
o Government of Tripura.
.Cop};}:»/ ] T o T, &Y o
- 1. The Registrar General, High Court of Tripura, Agartala.

The Principal Secretary to the Chief Minister, Tripura, Agartala. _'
“The Accountant General (A & E), Tripura, Agartala. © - S v
¢ P.S. fto the Chief Secretary, Government of Tripura, Agartala.
Office of the all Ministers, Government of Tripura, Agartalp. oy
- The District & Sessioris Judge, West Tripura District, Agartala/South Tripura Distriet. |
Udaipur/ North Tripura District, Kailashahar., . - i, G - s am Y,
The Chief Judicial Magistrate, West Tripura District, Agartala/South Tripura Distr;
2 Udaipm‘( North Tripura District, Kailashahat. T
* The Finance Department (General), Government of Tripura, Agartala. . - -

O\Ut-P‘-bJ!\J

=

[ ]

; 9. The Treasury Officer, West Tripura, Agartala/South Tripura, Udaipur/North Tfipﬁra,

* Kailashahar/Dhalai District, North Tripura.
10. The Sub Treasury Officer, Dharmanagar, North Tripura.
L1. The Sub Treasury Officer, Belonia, South Tripura, P
12. Accounts Section, Law Department, Government of Tripura,Agaitala. =

i i K : ~ ( Sepan Chaudhuri ) o
e v L ORI S sy g g AR B S i Under Se.CI'CtﬂI'y, LaW, (.'s‘
£ B g © . Goverunent of Tripura.

g ;
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HIGH COURT OF TRIPURA

AGARTALA
No.F. 37(2)-HC/11-14/6930 Dated, Agartala, the 8th May, 2014,
NOTIFICATION

The Hon'ble High Gourt i ifs full Cowit Meeting held on 06.05.2014 has been pleased o
resolve that on and from st June, 2014 il the Judicial Officers in Grade-H and Grade-il of Tripura
Judicial Service holding the costof Judicial Magistrata shall be designated as Magistrate-cum-Civil
Judge of the classes 1o which thay halong

Accordingly, alf the Judicial Offiesrs in Grade-ll & Grade-ll of Tripura  Judicia! Sewvice
heiding the post of Judicial Magistraie shai be designated we £ 01.06.2014 as follows’

i The post of Chisl Judics! Magetrate be desigroted ag “Chief  Judiciai
Magistrate-ctm-Givi! Judge {Sentor Division)”

(23 The post of 4d
Oidef Judicigl

aitiona Chlef Judiclal Magistrote Be designated as "Additional
Magistrate-cune-Givil Judge (Zenior Division)”

{3) The post of Sub-Divisional Judicial Magistrale be designated as “Sub.Divisional
Judicial Magistraie- cunnLivil Judae Glunior Division)”

4} The post of fudiclal Magistrate 18! Class/2nd Class be designated as “ Judicial
Magistrate 1st ClassiZnd Classccume-Civil Judge (Junior Division)”

By Order,

M., CHAKRABORT]
REGISTRAR GENERAL.

1ob
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GUOVERNMENT OF TRIPURA
LAW DEPARTMENT
SECRETARIAT 1 AGAR’I‘ALA

NUF2(3) LAW/ESTT.2/2014(Part) - Dated, Agariale, the 6® April, 2016,
o ME‘MORANDUM TSR W e

F N

B T ) T S R TS

o Subject, Creanon of ane posl of Addltmn&! J u dgt,, F anul)« Court, Aga:tala aud one past of
: Principal Counsellor, Fasmily Coun Pu,,artaja aiongwnh posts of o:hcr suppnmng S[ﬂl’f

| With refmen{:c ta your lem:':rs Nﬁ F4 [‘?S}HCQOI 51 17702—433 ;iated 1'3‘m A.ugus!, 2015

“and NqF 4(28)-HC/2015/22330 dated 28% October, 2015 on the subject cited sbove, the
undcmgucd is directed w0 convey sanction of the Governor, Tripura to the ereation of the
foﬁowmg differeat categorics of posts for the Additional Family Coura‘., Aga:rtala.

| 8LNo Nanie of the posts No. of posts ) Scale of Pay
T [Addifionsl Judge, Family | 1(one) post | <51,550-1230-58930- 1380 83070
; Court, Agartala. - -
2 Principal Counsellor © | lone) past | ¥ 39530-920-40450-1080-49090-1230-
| SRS 54010/: | ‘
3 Stenographer. Spl. Grade 7 Tone) post | P.B3 = 10230-34800/- with G.P,
P.S.IV . . |=aso0n . .
4 Office Supcnntcndent (B:ench} l{one) post [ P.B.-3 X i023ﬂ 34800."— msh G P
S <4, 600/
5 8r.Gr. Stenographer /PA-1 | 1{one) post | PB. 310, 230»34 800/~ with G.P.
' ' s %4, 600/ - '
6. Jlr.Gr. S_mnographar A l(one) post P.B.2 T°3700-24, 0&0!- mth G. P
" | | o 2800 4 N
T [UD.Clerk (Suity) " [Tonejpoxt  |FB3 ?5700 %, G00/- wzth G P
N A Sl T=asoon
B LDClerk " o) posts | P.B2 %5700 24 000!« With G,
O ikl N b ey
B Peon [ ¥(hwes)posts | B.B.-T 4840-13,000- with G,
| . ., | i - e e
[0 Orderly T 2(tweiposts | PB-1 ®4840-13.0007- with G.P.
| | |=ra00m 0 R B
2. The e\xﬁe'nditu'm to be involved on this accaunt ﬂhaIIIbe dehit&iﬁé to the Head of Account

2014-00-117-22-07-01 Salarles under the Demand No. 5 dugl ing the financial ye:ar 2016- 17 (Non~
Plan). _ . il : )
 Comarn
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‘ : Page-2,

4, Tlhjs: is issued x&i&i_lthe- foneurrencs of the G,A. (AR) Pepartment, Governmens of Tripurs
vide U.ONo.110-GA (ARY15 dated 04.12.2016, Finance Department (General), Govarnment of

N T Vide U:OMNo. 2125/FIN (G)/ 16 datd 25.03.3016" and 550 appioval St e Coindl of"*
Ministers vide Memo, No.F.1 (17-GA (cé;syzmz_.g dated 5™ April, 2016,

;_ S :  ;__ ; '  ®&®%“

" pi ( SopanChandhur )
§ . B 5  Deputy Secretary, Lay,
' ' Government of Tripura,

g l‘rnf‘-'%

To : '
The Registrar Vigilance), .
High Court of Tripura, A gartala,

' Copy to:- T | e
. The Principal Secretary to the Hon'ble Governor, Tripura, Agariala,
The Principal Secretary to the Hon'ble Chief Minister, Tripura, Agartgla,
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. T@Disuict_&_ Scsls_i_qns Judge, .[_J_naigqt:i:_\fudici‘al Distriet, Kai!a:sh_ah&_r_t_ stk

10, The' Distriet'® Séssions Nidge; North T vipdra Nidieial Djsuici,'DHﬁrméﬁhg'd:'.

Lk TheJadge, Family Qourr, Agartald, West Tripira Jud; cial-DistrictAgartala,

T 12, The Judpe, Family Court, Udaipur, Gomati Judjeial Distriet. o .

":_3’. L3. The Judge, Pamily Court, Kailashahar, Unakoti Judicial District, o J.5 it
|

14, The Finance Department (General), Government of Tripura, Agartala, .. .-, e Y
15, Ths Treasury Officer, Agartala Treasury Nedl, Agartala, wd T et
16. Accounts Section, Law Department, G

e £

( n Chaudhuri )
Deputy Secretary, Law,
Ciovernment of Tripura,

T S
£
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SECRETARIAT
No.F2(45-LAW/EST T.272003(Parr) 2982 ~.-7*~’f 2ds Dated, Agartala, the Lffs
MEMORANDUM

Subject: - Creation of post of Secretary for the High Court Legal Services Comm?

With reference to the letier No.F.1A(15)-LAW/TSLSA/ESTT/11/1640-42 dated 297
March, 20_17 of the Member Secretary, Tripura State Legal Services Author-itjlr, Agartala on the
subject cifsd 'z'above, the undersigned is directed to convey sanction of the Governor, Tripura to the
" proposal“for création of post of Secretary for the High Court Legal Servicés C&h:tﬁiit%é'e, High
Court of Tripura under section 8A(3) of the Legal Services Authorities Act, 1987 read with Rule
11 of the Tripm;a-State- Legal Services Authority Rules, 1998, - _ ; men
Th:e expendinire i'.uvolved__'on th”i.shéccoﬁnt shail be borne ﬁnder Head of Accopz;ts-zo 14-00- -
102-01-01-01(High Court of Tripura) Demand No 48 during the financial year 2017-180Non-
If‘i‘au).-- s Cwow : _ cw Py r
This is issued with the concuirence of the G.A. (AR) Department, Govemii;eﬁt of Tripura
vide U,O.Nq.GIS-GA (ARj/l'? dated 27.03.2017, Finance Department (General), Government of .
Tripura vide U.0No. 08/FIN (G)Y/17 dated 04.04.2017 and also approval of the Council of
Ministers vide Memo, NoF | (26)-GA (CAB)2008 dated 11" April, 201711 o

Ny
( Sopan. :

- Deputy Sexxetary, Law,
Government of Tripura, -
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GOVERNMENT OF TRIPURA
- LAW DEPARTMENT
No.E(28)-LAW/76(P) . Daled, Agartala, the 15th May, 2006,

NOTIFICATION

in exercise of the ROWErs confzred by the proviso (o Article 309 read with Arlicle 234 of
iz constiivlion, the Governar, in consultation with the Gauhati High Court and the Tripura Public
=ervize Commission, hereby makes the faliowing Rules to amend the Tripura Judicial Service
Rulss, 2003, namely -

Shotttitle, 1. (I} TheseRules may be caled the fripura Judicial Service (Amendment) Rules,
axient and 20086. '
. SoMmencs- .
ment, () Thay shall some into force on the date of their publication in the Official
Gazetiz, 5 :
Amendment 2. in Clavise (A) of Rule 20 of the Tripura Judicial Service Rules, 2003,
of
Rule20. () forthe fig: e 58" at both the places, the figure ‘60" shall be substituted.

(i) for Clause (B). the following shail be subst_ituted,‘ namely .- . -
"(3) Notwithstanding anyihing contained in clause (A) above, the High Court
shall have powar to assess and evaluate the record of the Judicial officer

for his continued utility in service up to 60 years.

) The potential for continued utility shall be assessed and evaluated By i 4
appiopriate Commiliee of Judges of the High Court, constituted and |
headed by ths Chief Justice and the evaluation shall be made on the
basis of the Officer's Past record of service, character roll, quality of
jtdgements and other relevant matters.

AT ST e




Tripura Gazetie, Extraordinary [ssue. May 19, 20068 A D.

(1} The High Court shall under

ake and complete the exercise well within
time, before the Officer atta

ins the age of 58 years ”

By order of the Governor

$.C. Das
Secretary, Law, .
Government of Tripura.

Frinted at the Tripura Govt Press, Agariala,

A "-,;_9:,?.v.:w}:gm:;—‘g«-cg:‘-y-a-.‘.v*;-- SRy
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PART-- |--Orders and Nofifications by the Government of Tripura,
The High Court, Goveinment Treasury etc.

GOVERNMENT OF TRIPURA
LAW DEPARTMENT

No. F 1(25)-LAW/T6(P) | Dated, Agartala, the 4th October, 2007.

NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 read with Arficle 234 of the
constitution, the Govemor, in consultation with the Gauhati High Court and the Tripura Public Sewfc_e
Cormmission, hereby makes the following rules to amend the Tripura Judicial Service Rules, 2003,

namely ;-

Short title and commencement.

T

(1) These rules may be called the Tripura Judicial Service (Second .
. Amemdment) Rules, 2007.

{2) | They shall come into force on and from the dale of their publication
in the Official Gazette.

Ammemdment of Rule 10

InTripura Judicial Service Rules, 2003, (hereinafter referred to as the Principal Rules),

(i) Existing Sub-rule (1) of Rule 10 shall be deleted.
(il Existing Sub-rule (2) (i) to (vii) shall be renumbered as Sub-rule (1) () o (vii).

(i) After Sub-rule (1) of Rule 10, so renumbered, the following new Sub-Rule shall
be added, namely :- ' '

"(2) All vacancies in all Grades of service either by promotion or diréct recm}trﬁent,
as may be, shall he filled up in accordance with the time schedule mentioned in
schedule E”. '

In the Principal Rules, éfter schedule D, the following new schedule shallbe
inserted, namely :-
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SCHEDULE-E

A, For filling of vacancies in the cadre of Grade-l in respect of :
(a) twenty five percent vacancies to be filled by direct recruitment from the Bar; and

(b) twenty fve percent by promotion through limited compelitive f:-,‘xl«?-}mi!’!a‘ﬁ(?f‘l of
Civil Judges (Senior Division) not having less than five years of qualifying service.

S1. No. " Description | - Date

1. Number of vacancies to ba nofified by the High Court. Vacancies to -
be calculated including 31st of March

a)  exisling vacancies.
b) future vacancies that may arue within one year due fo
retirement.

¢) fulure vacancies that may arise due to elevation lo the High
Court, death or olherwise, say ten percent of the number of
posts.

d) vacancies arising due to deputation of Judicial offcers to
other d“par m ent mdy be cors;dr,red as lemporary vacancy.

2 Advertisement inviling ¢ qpp fications from eligible Canudates 15th of April

l.ast date for receipt of appslwiaon 30t of April
4. Publication of list of eligible applicant. 15th May
List may ke put on the wquna _
5 Despatch/issue of admit u;d“ to the eligible applicants. 16ih May to
: 15th June
6. Written examination.
Written examinalion may be 30th June

{a8) objective questions with muitiple choice which can be
scrutinized by the compuler; and.
(b) sui,;ectr.ffw’m:rauve

7 Declaration of result of written exgmination 16th August
(a) Resultmay be putonthe website and also published in the
newspaper.

(b)  The ratio of 1:3 of the available vacancies to the successful
candidates be maintained.

8. Viva Voca R istio 7th
September
9. Declaration of final select list and communication to the appomting : ,
authority 16ih Seplember
(a) Resultmaybe puton the webfsite and also published in the
newspaper. _
g
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{b) Select list be published in order of merit and should be double
the number of vacancies notified. ’,
(c) Select list shallbe valid till the next select list is published.

10.  Issue of appointment letter by the campeteni éuthority for all existing

vacant posts as on date, . 30th September
11, Lastdate forjoining. 31st October
B, FFor filling of vacancies in the cadre of Grade-l in respect of fifty percent vacancies to be

filled by promotion,

Sl No, Description ; Date
1 Number of vacancies to be notified by the High Court. _ :
Vacancies to be calculated including 31stof March "~

(a) existing vacancies.

(b)  future vacancies that may arise within one year due to
retirement, '

(c) future vacancies that may arise due to elevation to the High
Court, death or otherwise, say ten percent of the number of posts.

2. Publication of list of eligible officers, 15th May
(a) The list may be put on the website,

(b) Zone of consideration should be 1:3 of the number of vacancies.

3. Receiptof judgements from the eligible officers. 30th May
4, VivaVoce. 15th to 31st
July
Crileria :

(a) ACR for last five years ;
(b) Evaluation of judgements furnished ;and

(c) Performance in the oral interview,
5 Declaration of final select list and communication 1o the 31st August
appointing authority _
(a) Result may be put on the website and also published in
the newspaper. ' o
(b} Selectlist be pubiished in order of merit and should be
double the number of vacancies notified. - .
6. Issue of appointment letter by the competent authority for 30th September
all existing vacant posts as on date.
7 Last date for joining ' 31st IOciober'

S
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Sl No.,

Description

Date

Number of vacancies to be natified by the i:{igh_ Court,
Vacangies to ba calculated including '

(a) existing vacancies.

(b) future vacancies that may arise within one year due to
retirement. ' S

(c) future vacancies that may arise due 1o elevation to
the High Court, death or otherwise, say ten percent of the
number of posts. ' )

Publication of list of eligible officers.
(a) The listmay be puton the website,

(b) Zone of consideration should be 1 : 3 of the number of
vacancies. -
Recaipt of judgements frqm the cligible offigers.

Viva Voce.

Criteria :
{a) ACR forlast five years ;

(b} Evaluation of judgements furnished; and

(©) Perfopmance inthe oral iriterview,
Declaration of final sglect list 2iid commupitation to the

~ appointing autherity

{a) Resultmay be put on the websile and also published in
the newspaper.

(b) Selectlist be published inl_o.r::'ﬁfgf' of merit and should be
double the number of vacangies notified.

Issue of appointment leller by the tompetent @gttlority for
all existing vacant posts as on date.

Last date for joining

31st of March

15th May

30th May

1st to 16th August

15th Seplember

30th September

31st Oclober




S
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~ D. Forappointment to the posts in the cadre of Grade-lil by direct recruitment.

SI No. Description: S Date
1. Number of vacancies to be notified by the High Court, 15th January
vacancies to be calculated including -
© a) existing vacancies. -
b) future vacancies that may arise within one year due to
retirement, '
c) future vacancies that may arise due to elevation to the
High Court death or otherwise say ten percent of the
number of posts.
2. Adverlisement inviting applications from eligible candidates, 1st Feb_ruary
3 Last date for receipt of application 1st March
4, Publication of list of eligible applicants. 2nd April’
The list may be put on the website.
5, Despatch/issue of admit cards to the eligible applicants, 2nd to 30th April
6, Preliminary written examination. . 15th May
Objective questions with muitiple choice which can be
scrutinized by the computer
7 Declaration of result of preliminary written examination 15th June
(a) Result may be put on the website and also published in
the Newspaper.
(b) The ratio of 1: 10 of the available vacancies to the
successful candidates be maintained.
8. Final written examination. 16th July
Subjective/namative.
g, Declaration of result of final written examination. . 30th August

(a) Result may be put on the websits and also published in
the newspaper,

(b) The ratio of 1 : 3 of the available vacancies to the
successful candidates be maintained,

- m 1



10.

12.

13.

- . P . uh
Tripura Gazelle, Extracrdinary Issuse, Oclober 8, 2007 A. D.

(c) Dates of interviews of the successful candidates may be o
puton the internet which can be printed by the candidates

and no separate intimation of the date of interview needbe

sent. '

Viva voce | i 1stto 15th October

Declaration of final select list and communication {o the 1st November
appointing authority '

(a) Resultmay be puton the website and also published in

" the newspaper.

(h) Selectlist be published in order of merit and should
be double the number of vacancias notified.

Issue of appointment letler by the competent authority for 1st December
afl existing vacant posts as on date.

fl

l.ast date for jeining _ 2nd January of ihe
following year.

By order of the Governor,

5. C. Das .
Secretary to the Government of Tripura.

Printed at the ?’ripur_;@ovemment Press, Agartala.
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¢ 2 PART-I-—Orders and Notifications by the Government of Tripura,
;T the High Court, Gavernment Treasury etc.

GOVERNMENT OF TRIPURA
LAW DEPARTMENT

No.F 2(4)-LAWIESTT.2/2007/639 Dated, Agartala, the 10th September, 2008.
NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 read with Arlicle 233
and 234 of the Constitution of India, the Governor of Tripura in consultation with the Gauhati
High Court and the Tripura Public Service Commission is pleased to make the following Rules
to further amend the Tripura Judicial Service Rules, 2003 namely :-

Shortfitle and 1. (i) These Rules may be called Tripura Judicial Service (3rd Amendment)
commencement Rules, 2008.

(i) These Rules shall take effect from the date of their publication in official
gazette. ;

Amendment of 2. In Schedule A of The Tripura Judicial Service Rules, 2003, (herein after
Schedule A referred to as the Principal Rules)-

(i) Belowihe heading GRADE-, in column No.3 against SI.No.7 (i.e. Judge,
family Courl) the figure “1” (one) shall be replaced by "3” (three).

(i) Below the heading GRADE-I, after Serial No. 7, Serial No.8 shall be
inserted with the following entries in column No.2, 3 & 4 namely :-

Sl.No. Name & Posts No. of Posts | Scale of Pay | Remarks
1] 2 3 i 5
8. [Depulation/Leave reserve 5 3 -Do-

(i) Below the heading GRADE-I, the figure and word “18 {eighteen)”
corresponding to “Total” shall be replaced by the figure and words
“23 (twenty-three)”.
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(iv) Below the heading GRADE-II, after SI.No.8, serial No.7 & 8 shall be
inserted with the following entries in column 2,3 & 4 namely ;-

Sl.No. Nare & Posts No. of Posts | Scale of Pay | Remarks
I 3 : 4 .5 ]
7. |Principal Counsellor, Family 3 -Do-

~__|Court.

8. |Depulation/Leave reserve 6 -Do-

(v} Below the heading GRADE-l, the figure and words "12 (twelve)”
corresponding to “Total” shall be replaced by the figures and words
“21(twenty one)”.

(vi) Below the heading GRADE-HI, in column No.3 against SI.No .6 (Deputatiory
lLeave reserve) the figure “4” (four) is to be replaced by *7" (seven),

(vi)) Below the heading GRADE-lII, the figures and words "45(fourty five)”
corresponding to “Total” is to be replaced by the figures and words
“48 (fourty-eight)”.

(vif) The entiies "18+12+45=75 (seventy five)” against "Grand Total of
the cadre Strength” at the end of the schedules to bereplaced by
"23+21+48= 82 (ninety two)”.

By order of the Governor,
' S.C.Das

L. R. & Secretary, Law,
Government of Tripura.

S BTy

Prinfed at the Tripura Governmen Press, Agartala. ' 2

Frinted atthe Triplra GOVETTIETrTessmyartam = e B - o
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PART--l-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA e
LAW DEPARTMENT e

NOTIFICATION

Ho.F 1(25)-LAW/TS(P) Dated, Agartata the 10 February, 2009

In exorcise of the powers conferred by the proviso to Aricle 309 read with Aricle 234 of the
Constitution of India, the Governor of Tripura in consultation with the Gauhati High Court and Tripura
“Public Service Commission is pleased lo make the following Rules to further amend the Tripura Judicial
Service Rules, 2003, narnely:-

1. (i} These Rules may be called the Tripura Judicial Service (Fourth Amendmenl) Rules, 2008.
(i) They shall come info force from the date of their publication in official gazette,

Amendment of Rule - 7

- 2. In the Tripura Judicial Service Rules, 2003, in Rule ~ 7, in the table provided under Sub-
Rule(2),

“ {)  tcolumn-13 relating to the method of recruitment, afler the proviso corresponding to Grads -
I}, the following proviso shall be inserted, namely:-
"Provided further that the Governor may in consultation with the High Court, make tenure
appeintment in the grade for a specified period in public interast in accordance with the procedure as
the High Cour may by order formulate”

(i) in column - 4 relating to the gqualification, age limit etc., after entry No.(2), against the
preceding proviso, the following shall be inserted, namely:-
‘qualification, age limit elc. for tenure appointment in the grade for
specified period shall be as the High Court may by order proscribe”
By order of the Governor,

_ Ozﬁ‘fgfq

(S.C.
LR & Secretary, Law
Government of Tripura

Printed at the Tripura Governnent Press, Agartala, _ g
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PART-1-- Orders and .Notif“c.at"ior‘s by the Government of Tripura,
The High Court, Government Treasury efc.

(;()VE':EII\’P;'I!‘ZN']" OF rRrIiruRA

LAW DEPARTMENT
SECRETARIAT :: AGARTALA ) 5
: ) Dmcdl., -Agarizllil. the 29™ NMay. 2013,
™I 4D TR OXEST X C L% T K €2 OINT

In cxorcise of the powers couferred by ihe broviso 1o Article 309 read with Articles
b ¥

233 and 234 of the Constitution of India. the Governor of Tripura in consuliation with the

Hiph Court of Tripura and the Tripura Public Service Commissicn is pleased to make the

foltowing Rules to further amend the Tripura Judicial Service Rules. 2003 {hu.u:m after
clerred 1o as the Pnnufml Rules™) namely:-

SO

Shaort title 2and cununv;u_c;nt:n{- ! ' Tk ¥

(i} These Rules nay be cnlh,d the - [‘r:pura .Iuc_h"ml Service (Fifth Amendimen)
) Ruldes: 261 3“ 2 .

(it} "i‘hriy shall come ‘into f rce from the dale of {hur publication in official
i pazelle. :

Amendment of the Long Title of the Principal Rujes:

i

In the Long Title and wherever they appear in the Principal Rules, the xaoru;.
and exproessions Gaahari !I;gh Court” shall mecan and construe as the *Hiph Court of
Tripura’. established under the Constitution of India and in accordance with the
provision of sub-scction (1)) of scction-28A of The Norh Eastern Areas
(Reorganization) Act. 1971 nnd Other Related L aw», as amendment by Act Na .26 of
20172, 3 3
JAmendment of Rale 4;

The existing provision- undx..r Sub-rule (3) of Rule 2 of the Principai Rules,
shall be substituted with the followings-
T The Governor ng. except in the case of the post of!?epmu' ar General, from tine (o
time. leave wntilled or hold in alreyeance any post in the Coadre or nreny increase the .
Cacire by the creation of additional, perma-wn! oF :e:ﬂpur Cry pPosts. os miay be fond
RSSOy T Ccony r.d{u!.ruu with !/m High Ceanrt. ]

Amendment of Rule-5:

(i) The existing provision under Sub- rule (l} ‘61 Rule -3.0F the Principal Rules.
:,} all be substituted with the, Iollowums— 2 J,;, .

“The Chiel” Justice shall fill'. wp the post of }?eum Géreral & orher pasty of
Regisirars ordirenr v from Gr ceéle~1 af the service and (.{re PUSI(S) [ Py Registraresi
widinerily  from Grade-il of the service, by \'n’.‘ue caf Ardicle 22000) of the
Llonsiiturion. -

3 L gy e X -
{ii} ‘;__xnlmi_ provision under Sub- rr-lc {_7} 0! Rule 5 of the Principal Ru]es shall be
substituted with the i()l'\.‘!wlllj:‘:‘-
: .r\onwrhwuuduur ctry r-'=m£: Gonlained in rhese Rsfh-’-\- the condificns ] service af the
persons oppointed o the posisi of Registral, Genepal, Registrar(s) cid Leprery

Registraris). shall he r etzm’r {ed b1 e r ‘Ju_s n‘?t-‘f may bc’ mde mm’e Avticle 229(2) of

.‘-9

e oarsi i atior st -
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- Anundmnnt{1f§(l{l‘"l)l]lFA < 5 iy ' \

: (i} n “SCHI DU! E- A’ appended to the Prmupal Rulm the table, ‘words and

figures ‘along with the*footnotes, below the -heading ‘GRADE: % shail be
replaced by the followmb table, woxde ﬁg,u:és and footnotes-

QL ' Nn_mc _uf_ Posts.’ iz No. of | Scale of | Remarks |
No e ‘ o ‘posts Pay . E
1 LR & Secret tary, Law _ 74 | Ol(one) S
_______ 2 | Registrar General, High Court of fnpura | 0l(one) e :"__ %
3 | Registrar(Vigilance), Hagh Courtof = | Ol(one) As per the
o\ Tripyra "~ Notificatio | . ]
4 Ru:nnal(Jl.dm'aledmuns,tmIron) High Ol(one) ntobe | i
Court of Tripura ) issued by e
5 | District & Sessions Judpe* - Od(four) the State o H
6| Addl District & Sessions Judge** [ 11(eleveny | Govt. ;
7 | Addl_L.R. & Addl. Sccretary, Law__* | 01(one) | from ime ] I
8..] Addl.  Lepislative Counsel & Addl | 01{one) to time. <
|| Secrctary, Law ) ;
9 | Family Court Judge *** | O4(four) ] ¥
10 | Deputation/Leave RLSfr\ e _J'_‘Q_:L(_hrcc) B i:
i Total . 28(twenty cight) i
|
"{District & Sessions Judge: - West Tripura District-1, North Tripura District-1, South
Tripmn District-1, Dhalal District-1); } 5
* (Additional District & Scssions Judge:-Agartala-3. Sonamura-1. Khowai-1, Udaipur- E
1. Belonia-1, Kailashahar-1, Dharmanagar-1, Kamalpur-1, Ambassa-1); %
=
#* (Family Court Judge: - Aganala»l, Udaipur-1, Kailashahar-1, Ambassa-1). i
£
(i1} In *SCHEDULE-A’ appended to the Principal Rules, the table, words and figures %
along with the footnotes, below the heading ‘GRADE-II", shall be replaced by ks
the following table, words, figures and foornotes- i

33 Name of Posts - No. of Seale of Bemarks
Not ; L. pasts Pay |
1 ] Deputy Registrar, Hw h Court of Tl‘lpl)l"i 01{one) T

2

2 | DLR & Duput\* Scuc_idry Law Ol{one) 1 As per the| )

g tube £, 270 01{one) Notification
(_ n:i JndU{. (QI Divn. ) & Aabii Sessions | 07(seven) - | to be issued

Judge*

) by the Gowvt.

R R LR Bt A i b i B

5 | Chief Judicial Magistate** 04(one) | fromtmeto - £
6 | Addl. Chief Judicial Magistrate 01(one) time! SN
7 PFIHC!p'ﬂ Counselor, Family Court™** 04(four) | i
8 | Deputation/Leave Reserve’ 06(six)
e Total | 25(twenty five)
F(Civil Judge (Sr D,\n ) & Asstt. Sessions Judge: - Agartala-2, Kailashahar-1,

Udaipur-1,
DlmmmaUarl Belonia- ] Ambasqa 1}: B “* Lo !

L e e e
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(ii) In Schedule E (B) of the Principal Rules, the words ‘fifty perctm’ shall be
substituted by the words ‘sixty five percent’; :

(iii)  In Schedule E (€) of the Pri‘ncipal Rules, against Serial No.4 under Coluran
‘No.2 of the table the words ‘Vwa voce” and ‘Per for mance in the oral interview® <hall
be deleted.

TR T ' © " Byorder of the Governor, "
- | " d | i % Drl_,_ﬂ-‘ }'?/S/frh
' RV Lo s © (D. M. Jamatia )

L.R. & Secretary, Law,
Government of Tripura.
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GOVERNMENT OF TRIPURA
LAW DEPARTMENT
SECRETARIAT : AGARTALA

No. F. 2(13)-LAW/ESTT.2/2011/7611-41 Dated, Agartala, the 22nd December, 2016.
NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 read with Article 234 of the
Constitution of India, the Governor of Tripura in consultation with the High Court of Tripura and
Tripura Public Service Commission is pleased 0 make the following Rules to further amend the
Tripura Judicial Service Rules, 2003, namely -

Short title and commencement :-

1. (i} These Rules may be called the Tripura Judicial Service (Sixth Amendment) Rules, 2016';
(i) They shall come into force from the date of their publication in official gazetie.

Amendment of Rule -7

2. In the Tripura Judicial Service Rules, 2003, in Rule 7, after sub ruie (2), the following new
sub rule (3) shall be inserted as follows -

(3} For direct recruitment in Grade-l and Grade-Il, each candidate after selection must
execute a bond with the State Government to the effect that he/she shall not voluntarily quit the
service within a period of 5 years of entry into the service failing which he/she will have to pay the
entire amount of expenses incurred for hisfher pre-posting training as may be determined by the
State Judicial Academy including the salary received by him/her during such fraining.”

By order of the Goveamaor,

D.M. Jamatia
L.R. & Secretary, Law,
Government of Tripura.
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GOVERNMENT OF TRIPURA
LAW DEPARTMENT
SECRETARIAT |t AGARTALA.

No. F. 2(13)-LAW/ESTT.2/2011/163-84 Dated, Agartala, the 4th January, 2018.
NOTIFICATION

In exercise of the powers confeired by the proviso to Article 309 read with Article 234 of the
Constitution of India, the Governor, Tripura in consultation with the High Court of Tripura and
Tripura Public Service Commission is pleased to make the following Rules to further amend the
Tripura Judicial Service Rules, 2003, namely -

i A Short title & commencement -

(i These Rules may be called the Tripura Judicial Service (7th Amendment) Rules,
2018 .

(1) They shall come into force from the date of their publication in official gazetlte.
Z Amendment of Rule-18

I the Tripura Judicial Service Rules, 2003, Sub-rule (4) and Sub rule (6) of Rule 18, shall
be the following :-

“Sub-rule-4. The inter-se seniority of persons appointed in Grade- in any year by way of
promotion and direct recruitment. shall be determined by rotation on the basis of quota for promotees
(65%), for promotees through limited departmental competitive examination (10%) and for direct
recruitment (25%); that s to say 3:0:1. followed by 2:1:1: in the next rotation and shall be repeated
in the same manner.”

“Sub-rule-6, A 40{forty) point roster is to be maintained for appointment/promotion to the
post of Grade-1in service. The postsat 51 No. 1, 2, & 3willgo to the promotees under 65% quota
for the first rotation. The post at SI. No. 4 for the first rotation shall go to the direct recruitment
under 25% quota. Forthe next rotation S, No. 5 & 6 will go to the promotees. Si. No. 7 will go to the
promotees under limited departmental compelitive examination under 10% quota and SI. No, 8 will
go to the direct recruitment. The process shali be repeated shallbe repeated til afl the posts in the
Grade-i cadre are filled up in the roster in manner stated”. )

By order of the Governor,

D. M. Jamatia
L. R. &Secretary, Law,
Government of Tripura.
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No.F.2(13)-LAW/ESTT.2/2011(Part)/1907-26 Dated, Agartala, the 15th February, 2019.

NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 read with Articles 233
and 234 of the Constitution of India, the Governor of Tripura in consultation with the High
Court of Tripura and the Tripura Public Service Commission is pleased to make the following
Rules to further amend the Tripura Judicial Service Rules, 2003 (herein after referred to as the
‘Principal Rules”) namely:-

Short title and commencement:

(i) These Rules may be called the “Tripura Judicial Service (Eighth Amendment)
Rules, 20197

(ii) They shall come into force from the date of their publication in official gazette,

AMENDMENT OF RULE 5:

Below sub-rule (3) of Rule 5 of the Principal Rules, the following proviso shall be added —

“ Provided that, whenever a member of the Service in Grade — I holding Super Time Scale, is
appointed to this post, the nomenclature shall be Legal Remembrancer and Principal Secretary,
Law Department”,

INSERTIO F : _
After Rule 15 of the Principal Rules, the following new rule shall be inserted, as follows—
“15A. LANGUAGE PROFICIENCY TEST:-

(1} A person who, immediately after commencement of these Rules, has joined in Grade — I of
Tripura Judicial Service by direct recruitment, and who did not have Bengali as one of the
subjects in his Secondary, Higher Secondary or equivalent examination, on appointment, shall
have to pass the language proficiency test in Bengali within two_years of his entry into service;

(2) The examination will be held twice a year, usually in the month of February and August
under the direction of the Tripura Publie Service Commission;

(3) The examination will be of one standard with marks allotted and time allotted in each group
as follows:- ’

Details of Subjects Full marks Time Allowed
{&) Conversation and reading 40 15 minutes
(b) Translation 30 1 hour
(c) Dictation 30 30 minutes
TOTAL 100 1 hours 45 minutes
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(4) Except as provided in these rules, procedure for conducting such proficiency test in Bengali
shall be regulated by the relevant provisions of the Tripura Civil Services (Training and
Departmental Examination) Rules, 1975, as in force in the State.

5 AMENDMENT OF SCHEDULE ~ A:

3] In ‘SCHEDULE — A" appended to the Principal Rules, the table, words and figures along with the
footnotes, below the heading ‘GRADE — I’ shall be replaced by the following table, words and
figures and footnotes-

Sl Name of Posts No. of posts Scale of Remarks
No Pay
1 |L.R. & Secretary, Law/ LR |© 01 (one) LR & Principal Secretary,
& Principal Secretary, Law Law, in case the post is held
by a Judicial Officer in
. Grade-I of Tripura Judicial
- - Service in Super Time Scale
2 | Registrar General, High 01 (one) As per the
Court of Tripura notificatio
3 | Registrar (Vigilance), High 01 (one) n to be
Court of Tripura issued by
5 the State
4 | Registrar 01 (one) Govt
{(Judicial/Administration), Fom tie
High Court of Tripura to Sme.
5 | District & Sessions Judge* 08 {eight)
6 | Addl. District & Sessions 09 (nine)
Judgz**
L7 | Addl L.R. & Addl. 01 (one)
Secretary, Law
8 | Addl Legislative Counsel |- 01 (one)
& Addl. Secretary, Law
9 | Judge, Family Court *** 08 (eight)
10 | Addl Judge, Family Court, 01(one)
Agartala
11 | Deputation/Leave Reserve 03(three)

{posts of Member
Secretary, Tripura
_State Legal Services
Authority, Director,
Tripura Judicial
Academy &
Secretary, High
Court Legal Services
Authority]

Total: 35 (thirty five)

* (District & Sessions Judge: ~ West Tripura - 1, North Tripura -~ 1, South Tripura — 1, Dhalai - 1, Gomati — 1,
Unakoti — 1, Sepahijala ~ 1, Khowai - 1);

** (Additiona! District & Sessions Judge: - Agartala — 4, Udaipur - 1, Kailashahar — 1, Kamalpur - 1, Bisbalgarh —
1. Ambassa - 1); :

#*+ (Judge/ Addl Judge, Family Court: - Agartala — 2, Udaipur — 1, Kailashahar — 1, Ambassa — 1, Dharmanagar —
1, Belonia ~ 1, Khowai — 1, Sonamura ~ 1)
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(ii) In ‘SCHEDULE - A’ appended to the Principal Rules, the table, words and figures along with the
footnotes, below the heading ‘GRADE — I’ shall be replaced by the following table, words,
figures and footnotes-

(iii)
St Name of Posts I No. of posts Scale of Pay | Remarks
No
1. |Deputy Registrar, High 01 (one)
Court of Tripura
2. |D.L.R. & Deputy Secretary, 01 (one)
Law As __per  the
3. |D.L.C. & Deputy Secretary, 01 (one) Notification  to
Law be issued by the
4. | Civil Judge (Sr. Division) & 09 (nine) Gowt. from time —
Asstt. Sessions Judge* to time.
5. | Chief Judicial Magistrate/ 09 (nine)
Addl Chief  Judicial
Magistrate & Civil Judge (Sr.
Division)**
6. | Principal Counsellor, Family 05 (five)
Court***
7. | Deputation/Leave Reserve 10(Ten)
: [including one (01) post of
Deputy Secretary,
TSLSA & eight (08) posts
of Distriet Secretary,
District Legal Services
Authority at eight Judicial
Districts]
Total: 36 (thirty six)

*(Civil Judge (Sr.Divn.) & Asstt. Sessions Judge:- Agartala ~ 2, Kailashahar — 1, Udaipur — 1,
Dharmanagar - 1, Belonia — 1, Ambassa — 1, Khowai — 1, Sonamura - 1);

**(Chief Judicial Magistrate / Addl. Chief Judicial Magistrate:- West Tripura District — 2, North
Tripura District — 1, South Tripura District — 1, Dhalai District — 1, Gomati District — |, Unakoti
District — 1, Sepahijala District — 1, Khowai District — 1);

***(Principal Counsellor, Family Court: - Agartala -- 2, Udaipur ~1, Kailashahar — 1, Ambassa—
i)’ s
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(iif) In *SCHEDULE — A’ appended to {he Principal Rules, the table, words and figures along with the
footnotes, below the heading *‘GRADE — III” shall be replaced by the following table, words,
figures and footnotes-

St Name of Posts No. of posts Scale of Pay Remarks
No

1. Civil Judge (Jr. Division) 13(thirteen)

including 2(two)

leave reserve

Z; Judicial Magistrate = 15 (fifteen) As per the
3. | Sub-Divisional Judicial . 07 (seven) Notification to be
Magistrate* issued by the
4. |Registrar for the Court of 01 (one) Govt. from time
District & Sessions Judge, to time.
West Tripura
5. | Assistant Legislative | - 01 (one)

Counsel & Under
Secretary, Law B
6. | Deputation/ Leave 12 (twelve)
Reserve

Total | 49(forty nine)

Grand Total of the cadre qtrength = 35+36+49 = 120 (one hundred twenty)

[*SDJM: Bishalgarh — 1, Amarpur - 1, Sabroom — L, Kanchanpur - 1, Gandacherra - 1,
LT Valley — 1, Kamalpur — 1]

4, Amendment of SCHEDULE — B: The Schedule — B of the Principal Rules shall be
amended as follows:-

(i) In SCHEDULE — B’ of the Principal Rules, under the heading ‘COMPETITIVE
EXAMINATION.’, after paragraph A.2. “FOR DIRECT RECRUITMENT TO
GRADE — 11 OF THE SERVICE”, and after the expressions “English — 100 marks” and
its contents and above the expressions “General Knowledge — 100 marks.”, the following
expressions and contents shall be inserted, as follows-

Bengali — 100 marks.

a) Translation of an English Passage into Bengali - 25 marks
b) Translation of a Bengali Passage into English - 25 marks
c) Essay writing - 30 marks
d) Report writing to newspaper on social/ specific
problem to publish it to draw the attention of - 20 marks
the authority.
Total= - 100 marks
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(ii) Under Principal Rules, below the heading “General Instruction™ in paragraph A.3, the
words “corresponding grade” appearing in Clause (i) and in the proviso thereto shall
be deleted.

(i) Under Principal Rules, below the heading “General Instruction” in paragraph A.3,
clauses (ii) & (iv) shall be deleted.

(iv) After deleting clauses (ii) & (iv), Clause (iii) shall be re-numbered as Clause (ii).

(v} After Clause (ii), so re-numbered herein above, the following clauses shall be inserted
namely: o

“(iiif) A candidate must secure minimum 30% marks in the viva voce to be
eligible for being recommended for appointment to the Service in Grade-I as
well as in Grade-HI.

The marks obtained in the viva voce will be added to the marks obtained in the
written examination in case of Grade-I and in the main written examination in
case of Grade-III and the position of the candidate in the merit list w:ll depend
on the aggregate of beth.”

By order of the Governor,

D. M Jamatza) ?/fy

L.R. & Secretary, Law,
Government of Tripura.

Printed at the Tripura Government Press, Agartala. 3
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NOTIFICATION

Ini exercise of thé powers conferred by the proviso to Afticle 309 read with Articles 233
and 234 of the Cofisti{t;ifiéﬂ_ of India, the Govermor of Tripura in consultation with the High
Court of Tripura and the 'T-Tipufé;fpllbﬁc Service Commission is pleased o make the following
Rules to farther amend the Tripura Judicial Service Rules, 2003 ffh'er_e_in after referred to as

~ the ‘Principal Rules’) namely -,

1. Short title and commmencement:

{1y These Riiles may be called the “Pripura Judicial Service (Ninth Amendmert)
y Rules, 2021%
(i) They shall come into force from the date of their subleation in Tripura Gazette.

2. Insertion of suberule: [6] nnder Rule 51

In Rule 5, after sub-rule 5 of the Principal Ruyles, the following new sub-rile -(6) shall be
inserted, as follows =

(6} Appomtment 1o the post of . Assistant Legislative Counsel & Under Secretary, Law .,
Department shall be made from Grade-III of the Service by the Governor in constiltation with
the Hon'ble High Court of Tripura failing which by deputation from Judicial Service of the

othier States:

By order of the Governer,

A @1\5{%

L@
(Biswayit Palit]
" LR & Secretary, Law
- Govt. of Tripura, Agartala

“Po =

1. The Principal Secretary to the Hon'ble Govérnor, Tripura, Agartaia.

2. The Principal Secretary to the Hon'ble Chisf Minister; Tripura, Agartala.
3" The Registrar Gerieral, High Court of Tripura, Agartala.
The PA/PS to all Hon'ble Ministers, Government of Tripura, Agartals.
5. The PS to Chief Secretary, Government of Tripura, Agartala.
6, The Principal Secretary, GA (P&T) Department, Governmient of Tripura:
7. All Principal Secretaries/Secretaries, Government of Tripira; Agartala
8.
9.

ak:

. The Secretary, Triplira Piblic Service Comuission, Agarta.la
“The Manager, Tripura Goverriment Press, A.D. Nagar, Agartaia for publication
inr an extra ordiriary issue of Tnpura Gazette.

10.The’ Director, IT, Indranagar, Agartala with request to pubhsh this ‘Notification.
in the notification section of the Lawfs Parhamentary Affdirs Department’s
official website, ~——- .

11.Guard File. ¢

- R, S. Bhatd harya)
. DLR & Dy. Secretary, Law
Govt. of Tripura.

!

r
o)
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Government of Tripura
Department of Finance

No.F.6(3)-FIN(PC)/2006(P-1)/617-51 Dated, Agartala, the 16th February, 2019.
MEMORANDUM

Sub:- Reimbursement of House Rent Allowance in respect of Officers of Tripura Judicial
Service.

In partial modification of this Department’s earlier Memorandum of even number
dated 20-06-2011 and in compliance to the direction of Hon’ble Supreme Court in order dated
17.01.2019 passed in Civil Appeal No (s). 1867/2006(Malik Mazhar Sultan & Anr. Vs U.P. Public
Service Commision & Ors), the undersigned is directed to inform that the Governor is pleased to
entire the officers of Tripura Judicial Service to claim 100% re-imbursement of house rent, in case
Government quarters cannot be provided to them.

This is issued with immediate effect.

Atanu Dewanjee
Under Secretary
Finance Department.

To,
The Secretary, Law Department, Government of Tripura for information.

Printed at the Tripura Government Press, Agartala.
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NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 read with
Article 233 and Article 234 of the constitution of India, the Governor of Tripura in

consultation with the High Court of Tripura and Tripura Public

is pleased to make the following Rules to further amend the Tripura Judicial S

Service Commission

ervice
Rules, 2003, (herein after referred to as the ‘Principal Rules’) namely:-

Short title and Commencement:

These Rules may be called the “Tripura Judicial Service (Tenth Amendment)

1.
(1)
Rules, 20227.

They shall come into force from the date of their publication in official

(11)
gazette.

2. AMENDMENT OF RULE-8:

Existing Rule 8 of the Principal Rules, shall be renumbered as sub-rule (i) of

Rule 8. After sub-rule 9(i), following sub-rule (ii) shall be inserted:
“(i1) There shall be 4% reservation in entry level of the Grade-1IlI of the
Tripura Judicial Service for the persons with locomotor disability a‘s provided in the
schedule to the Rights of persons with Disabilities Act, 2016 read with Sections 2(s)

and 2 (u) of the said Act in the following manner:
a) Disability shall be of such level as would qualify the person to be treated as

a “person with bench mark disability” as defined in Section 2 (r) of the Rights

of Persons with Disabilities Act, 2016,
b) Such reservation shall be to the extent of 4% of the sanctioned strength of

Grade-I1I1 of the Tripu:a Judicial Service;
c) A separate 100 point roster register shall be maintained which shall provide
for reservation of one post in the slots of vacancies No. 1 to 25, 26 to 50, 51

to 75 and 76 tol100. The roster points No. 1, 26, 51 and 76 shall be reserved

for such category;




ess if candidate against the vacancy reserved for
the same would be filled

longing to the

d) In any recruitment proc

persons with locomotor disability is not available,

up by a candidate not suffering from such disability and be

cateqgory for which such post is available”.

3. AMENDMENT OF SCHEDULE-E:-
In ‘Schedule-E’ appended in the Principal Rules, a new Schedule-E shall be

«ubstituted by the following table, words, figures and footnotes-

“SCHEDULE-E

lling of vacancies in the cadre of Grade-I in respect of :

acancies to be filled by direct recruitment from the

A. For fi
(a) twenty five percent v
Bar; and

(b) ten percent by promotion through limited competitive examination of Civil

Judges (Senior Division) not having less than five years of qualifying

service.
Sl. | Deécription Date
No | ;
L. Number of vacancies to be notified by the High Court. 318t March
> Vacancies to be calculated including
(a) the existing number of vacancies.
(b) the anticipated vacancies for the next year.
(c) some candidates to be included in the wait list.
(d) vacancies arising due to deputation of Judicial officers
to other department may be considered as temporary vacancy
2. Advertisement inviting applications from eligible candidates. 15th April
 Last date for recéipt of application. 30th April
4. Publication of list of eligible apﬁ]icant. 15th May
List may be put on the website.
5. Dispatch/issue of admit cards to the eligible applicants. 16th May to 15t
June
30th June

6. Written examination.
Written examination may be
(a) objective questions with multiple choice which may be

scrutinized by the computer; and

(b) subjective/narrative




Decl; <phiti . ; :
laration of result of written examination 16" August

Y e r Z 5 3 : % . .
(@) Result may be put on the website and also published in
the newspaper.
(b)) The ratio of 1:3 of the available vacancies to the successful
canchdates be maintained.
8. Viva Voce 1st to 7th
September

9. Declaration of final select list and communication to the appointing 15t September

authority

(1) Result may be put on the website and also published in the
newspaper,

(b) Select Iist be published in order of merit and should be double
the number of vacancies notified.

(c) Select list shall be valid till the next select list is published.

10. Issue ol appointment letter by the competent authority for all 30th September
existing vacant posts as on date.
11. Last date of joining. 31st October
»

B. For filling of vacancies in the cadre of Grade-I in respect of sixty-five

percent vacancies to be filled by promotion.

| SI. Description Date
No
1. Number of vacancies to be notified by the High Court. 318t March

Vacancies to be calculated including
(a) the existing number of vacancies.
(b) the anticipated vacancies for the next year.

(c) some candidates to be included in the wait list.

2. Publication of list of eligible officers. 15t May
(a) The list may be put on the website.
(b) Zone of consideration should be 1:3 of the number of
vacancies.

3. Receipt of judgments from eligible officers. 30t May



A R R S e e
Y

4. Viva Voce 15t 1o 31st July
Critera
(a) ACR for last five years;
(b) Evaluation ol judgments furnished: and
(c) Performance in the oral intervicew,
5. Declaration of final select list and communication to the 31st August
appointing authority
(@) Result may be put on the website and also published in
newspaper.
(b) Select list be published in order of merit and should be
double the number of vacancies notified.
0. Issue of appointment letter by the competent authority for all 30th September
existing vacant posts as on date.

7. Last date for joining. 31st October

C. For filing of vacancies in the cadre of Grade-II to be filled by promotion.

SI. | Description Date
.y / :
1. Number of vacancies to be notified by the High Court. 31St March
» Vacancies to be calculated including
(a) the existing number of vacancies.
(b) the anticipated vacancies for the next year.
(c) some candidates to be included in the wait list.
2. Publication of list of eligible officers. 15th May
(a) The list may be put on the website.
(b) Zone of consideration should be 1:3 of the number of »
vacancies.
3. Receipt of judgments from eligible officers. 30t May
4. Criteria . 1st to 16t
(a) ACR for last five years; ana August

(b) Evaluation of judgments furnished.
5. Declaration of final select list and communication to the 15t September
appointing authority
(a) Result may be put on the website and also published in
the newspaper.
(b) Select list be published in order of merit and should be

double the number of vacancies notified.




30M Septembet

Issuc of appointment letter by the competent authority for all
317 Ocltober

6.
existing vacant posts as on date.
7. Last date for joining.

posts in the cadre of Grade-111 by dircct

D. For appointment to the
' ] Dpate

recruitment.
Dcscripzioﬂ

15t January

SL. |

No
Number of vacancies to be notified by the High Court.

1.
Vacancies to be calculated including

a) the existing number of vacancies.
b) the anticipated vacancies for the next year.

(

(

(c) some candidates to be included in the wait list.
1st February

Advertisement inviting applications from eligible candidates.
1st March

2.
3. Last date of receipt of application.
4. Publication of list of eligible applicants. 2nd April
The list may be pui on the website.
5. Dispatch/issue, of admit cards to the eligible applicants. 2nd to 30" April
| 15t May

6. Preliminary written examination
Objective questions with multiple choice which van be

scrutinized by the computer.

Declaration of result of preliminary written examination 15th June

Result may be put on the website and also published

~1

(a)
in the newspaper.
(b) The ratio of 1:10 of the available vacancies to the
successful candidates be maintained.
8. Final written examination. 150 July
30t August

Subjective /narrative.
9. Declaration of result of final written examination
(a) Result may be put on the website and also published in

the newspaper.
(b) The ratio of 1:3 of the available vacancies to the

successful candidates be maintained.
(c) Dates of interviews of the successful candidates may be
put on the website which can be printed by the candidates
and no separate intimation of the date of interview need be sent



.

10.Via Voce ;
- 19 Lo 15
October

18t Novembel

) a1 G - : . = 0
11, Declaration of final sclect list and communication to the

appointing authority
(a) Result may be put on the website and also published

in the newspaper.
(b) Sclect list be published in order of merit and should be

double the number of vacancies notified.
2. Issue of appointment letter by the competent authority for all 1= Decetaber

2nd January of
the following

”»

year

existing vacant posts as on date.

13. Last date for joining.

By Order of the Governor,

SNE
Nagh \l-‘—I \>
(Biswajit Palit)

LR & Secretary, Law

Government of Tripura

Copy to:
1. The Secretary to the Hon’ble Governor, Tripura, Agartala.
. . The Principal Secretary to the Hon’ble Chief Minister, Tripura, Agartala.

%
p@/ The Registrar General, High Court of Tripura, Agartala.
The P.S. to Chief Secretary, Government of Tripura, Agartala.

4
5. The P.A/P.S. to all Hon’ble Ministers, Government of Tripura, Agartala.
6. All Principal Secretaries/Commissioners/Secretaries, Government of

Tripura, Agartala.

The Secretary, Tripura Public Service Commission, Agartala.

8. The Manager, Tripura Government Press, A.D. Nagar, Agartala for
publication in an extra-ordinary issue of Tripura Gazette. -

9. The Director, IT, Indranagar, Agartala with request to publish this
Notification in the ‘Notice Section’ of the Law & Parliamentary Affairs

~l

Department’s official Website.
10. Guard File.

AR

(Biswajit Palit)
LR & Secretary, Law
Government of Tripura




